1331 F: HYD. ACTIV]  Stamp

. (Translation)

THE HYDERABAD STAMP
ACT.

No. IV of 1331 Fasli.

Section,

v Pfeamble.

- 'CHAPTER 1.

PRELIMINARY.

1. Short title, commencement, extent
and repeal A

2. Definitions.
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Bill of exchange.

Bill of exchange payable on
. demand.
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Stamp  [1331 F: HYD. ACT vy

( Translation )
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1331 F HYD ACT IV |

.30

" B—Stamp and modé of its use.

" 10.
11.

12.

13.

. - Where . several instruments _are
N ‘execute
sale, mortgage, or settlement.

~‘comprises certain matters.

.. Duty when instrument comes
‘uider two " or more items
- Schedule.»

“or :remit . dutles

Mode of paying stamp duties.

.. Instruments on which adhesive
~.stamp may be affixed.

on.

sions of -sections 11.and 12.

Stamp.
N Translation )

Instruments -chargeable  with
stamp’duty and amount thereof.*

in ~single transaction of

W

Stamp duty when instrument’

in

Power of G0vernment to reduce

Lo

e

Cancellatlon of adheswe stamps

Manner of wrltlng 1nstrument
on 1mpressed stamps e
Where any instrument has been
written: on stamp, no second
instrument shall be written there-

Effect of contravention of prd\}i;’ 1
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S’tamp

14,

15.

16.

17.

18.
19.
20.

21.

22.

. (Translation)
Payment of duty when to be denot-

~ed by Taluqdar.

C—The .

time of stamping
instruments. K
Instruments -~ executed within

H.E.H. the Nizam’s Dominions,

Instruments other than- bills of
exchange, and promissory notes
executed out of H.E.H. the
Nizam’s Domlmons ’

Nizam’s Dominions.

- D—Valuation of charging duty.

~ Foreign currency to be-valued at

market rate.

Mode for valuing stocks or other
negotiable securities.
. ’ !

.. Effect 6f statement of rate of

exchange or average market-pnce

. in instrument.

Instruments by which interest is
payable. .

Duty on conveyance when- con-
sideration thereof is debt; or
when it contains promise to
advance money in future.

[1331F HYD. ACT V).

Bills of exchange and promissory -
.notes made out of H. E. H. the
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A1331F HYD.ACTIV]  Stamp

, ( Translation)
23. " Valuation in case of annuity etc.

.24, Stamp duty where value of sub-
- .ject matter of instrument is
indeterminate,

25. Facts affecting stamp duty to be
set forth in-instrument.

Directions as to payment of duty
on certain kinds of conveyance.

26.

E—Duties by whom payable.

217, Dutles by whom payable

28. Obllgatlon to give receipt in

certain cases.
CHAPTER 1III.

DETERMINATION OF STAMP
DpTIES.

29, Determination of stamp duties,

© 30. ' Certificate by Talugdar.

' CHAPTER 1V.

INSTRUMENTS NOT DULY
- STAMPED.

31. Exa.mlnatxon and 1mpound1ng of
instruments.
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A Stamp -

(Translatwn )

32. Special provision as to unstamped

¢33,

34.

35,

36,

37“

--receipt. . - -

Instraments not duly stamped

--‘inadmissible in evidence.

Instrument admitted ﬁot to be

-questioned.

Admission of instruments bearing

stamp of description different
from that prescribed therefor

Instruments impounded, how
dealf with.
Taiuqdar s power to refund

penalty recovered under section
36 sub-sectlon (1).

[ 1331 F : HYD. ACT IV .
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1331 F HYD.'ACT"- IV] . Stamp
( Translation )
38. .Talugdar’s powers to stamp

39.

40.

41.
< ¢ -Stamp Act.

42,

43.

44.

_instruments impounded.
o [N Ce

L,

TR u./-/cr)uu ‘./L-/lu:'b

Instruménts unduly stamped by]

“accldent

Endorsement on instruments on

" which duty has been taken under

section 33, 38 or 39.

Y

Prosecution for contraventlon of

4

When persons paying duty or
penalty may recover same from.

other persons.

Power of -, Chief . Controlling
Stamp ‘authority to refund excess
duty and penalty.

’

Non-hablhty for loss of mstru-
ments sent under section 37.
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k Stamp

46 Mode of recovery of duties and

(Translation)

penalty.

CHAPTER V.

e

ALLOWANCE FOR STAMPS IN

47,
48,

49.

.50.

51.

52.

'CERTAIN CASES.

Allowance for spoiled stamps, |

Application under section 47
when to be made. ’

Refund of value of stamp thh-
out llmxt of time.

Allowance in. case stamp has
been misused.

Allowance for spoiled or misused
stamp.

Allowance for stamps not requir- -

ed for use,

[ 1331 F : HYD. ACT v ’

Y145 7 2YS e ) 0
45. Power of pz{yer to stamp bills and

promissory notes received by him
unstamped.
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1331 F:-HYD. ACT IV ]

53.

Stamp -
(Translation) :

Allowance in case of renewal of
certain debentures.

CHAPTER VL

REFERENCE*AND REVISION.

54.

55.

56.

57.
58.

59.

Control of dnd reference to Chief

- Controlling Stamp authority.

‘Chief Controlling Stamp authority

may make reference to High

- Court.

High Court may call for further
statement of case.

Procedure in disposing of case.

Courts may draw statement of
case and send for decision to
High Court.

Revision of certain
regarding sufficiency of stamps.

- CHAPTER VIIL.

OFFENCES AND PROCEDURE.

60. Penalty for executing instruments

not stamped.

decisions -
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61.

62.

63,

64,

65.

66.

67.

Stamp

( Translation)

Penalty for not cancelling or
oblitering adheslve stamp,

Penalty for not complying with
provisions of section 25.

Penalty for refusal to give
receipt or for device to evade
duty on receipt.

Penalty when bill is post dated
or other devices are adopted to
cause loss of stamp to Govern-
ment. .

Penalty for breach of rules
relating to vendor of stamp.

i

Permission to institute prosecu-
tion.

Magistrate who = shall have

. jurisdiction.

68.

Place of trial. |

[1331 F: HYD. ACT IV| -
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1331 F : HYD. ACT X ] Stamp

(Translation)

CHAPTER VIIL

MISCELLANEOUS PROVISIONS.

69. Inspection of registers, etc.

70. Power to make rules for sale of
stamps.

- 71.° Power to make rules generally
for purposes of Act.

2. Publication of rules.

73. This Act not to affect enactment
relating to court fees.

74. Onmitted.

SCHEDULE:

Stamp Duty on Instruments.
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 Stamp  [1331 F: HYD. ACTIV

( Translation )

THE HYDERABAD STAMP
ACT. -

‘No. IV of 1331 F.

o (Received the assent of H. E. H. the
Nizam on 24th Rabiussani 1341 Hijri).

- WHEREAS it is expedient to
e - consolidate and amend
Preamble. the Stamp Act; It is
hereby enracted as

follows

CHAPTER I

" PRELIMINARY.

1: (1) This *Act may be called

. the Hyderabad Stamp

fhm title,  Act, and it shall come

ommence- . - . .

ment, extent into force in the whole
and repeal of His Exalted Highness
' the Nizam’s Dominions
from the first day of Khurdad,1332 F.
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“1331F:HYD. ACT IV']  Stamp

( Translation ),

(2) The Stamp Act of 1298 F.
shall be repealed as from the com-
mencement of this Act,

2. In this Act, unless there is
‘ ~ anything repugnant in
- Definitions.  the subject or context, —

(1) <“banker” includes a bank
_ and any person doing
Banker. - banking business; -

" (2) “bill of exchénge”“méans
a bill of -exchange as

Bill of defined in the Hyderabad

- exchange Negotiable  Instruments

Act No. V of 1318 Fasli, and includes
. also a hundi, and any other document,
entitling or purporting to entitle
‘any person, whether named therein
or not, to receive from any other
person or to order payment of any
sum of money ;
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~ Stamp [ 1331 F: HYD. ACT IV

(Translation)

. (3) “bill of exchange payble on

Bill of ) 1 joc
exchange demand” includes

_payable on -
demand:

(2) an order for the payment of
any specified sum of money by a bill
. of exchange or promissory note, or for

. the delivery of any bill of exchange or
promissory note in satisfaction of
any specified sum of money, or for
- the payment of any fixed sum of
- money out of any particular fund
which may or may not be avail-
able for payment or upon  any
condition or contingency which may
. or may not be fulfilled or happen ;

- (b) -an order for the payment of
any sum of money weekly, monthly or
at a specified period; -

"~ (c) a letter of credit, that is to say,
any . recommeéndatory note by which
one person authorises another to give
money on credit to -a third person in
whose favour it is drawn;
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1331 F: HYD. ACTIV]
( Translation )

Stamp

."bond” includes — .

)

‘Bond,

(a) every instrument whereby a
person agrees to pay money to another, -
on condition that the agreement shall
be void if a specific act is performed,
or is not performed, as the case may be;

(b) every instrument attested and
not payable to order or bearer, where-
by a person agrees to pay money to
another; . :

(c). every instrument  attested
whereby a person agrees to deliver grain
or any other kind of agricultural pro-
duce to another;

()

. ‘““chargeable”  means, as
: c applied to an instrument
Chargeable.  executed after the com-

mencement of this Act, or, as applied to
an instrument first executed by serveral
executants at different times, after the
commencement of this Act, chargeable
under this Act, and, applied to any
other kind of instrument as chargeable

73
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[1331F : HYD. ACT IV
(Translation)

under the law in force when such
instrument was executed or first exe-
cuted

~Stamp

means a bill of

(6) '<‘cheque”
exchange drawnona
Cheque. " specified  banker . and

endorsed to be payable only on
demand;

““Chief Controlling Stamp au-
thority”’ means Member

0

ggx‘l?;ollin -of the Executive Council
Stamp % in charge -of the stamp
authority. Department;

(8) “Talugdar” means, in the
' districts, the First Taluq-
Talugdar. "

" dar of a district- and, in
the City of Hyderabad, the Inspector-
General of Stamps. The Governmet
may, by notification, appoint any
other officer a Taluqdar for any spemal
area. .
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1331 F:HYD. ACTIV]
’ (Translation)

(9) *“conveyance” includes every

instrument by which a
Conveyance  person transfers any pro-
perty in his life time and for which
_ there is no specific provision in the
Schedule.

Stamp

(10)

Duly |
stamped,

“duly stamped’ as apphed to
an instrument means that
an adhesive or impressed
stamp of not less than an

amount preseribed therefor by law has
been used on the instrument and that
such stamp has been affixed or used in
accordance with the law enacted by
the Government.

(1 1)' The word executed” used

with  reference to an

Exccuted  instrument means ‘signed’
tion. and, when ‘‘execution’ of
v an instrument is said. to
have been made, itmeans the

affixing of signature thereto.

(12) ““impressed stamp” includes —

(a) labels affixed and impressed
by the competent officer;
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-~ Stamip - [1331°F ¥ HYD: ACT IV |

(Translation) ,
_ - (b). stamps. ~emibossed - or
“engraved on stamped paper.

(13) !} “instrument’’ -includes every

writing by which any

’ Instrument —-right or liability is, or

T “purports 'to be, created,

transferred limited, extended extin-
,gl.IlShed or recorded

(14) . “instrument . of partition’

- -means - any idstrument

};}%;‘;{?g‘;; whereby co-owners  of

‘ . any property divide or

agree to divide “such property among

them and includes a pnvate award
directing apartltlon, L .

(15) <lease” means an instrument
-tme2 o wheteby  immovable
Lease. property is leased and
o includes— T

(@) ‘an inétﬁimenf of patta ;

“(b) a kabuliyat or other instru-
ment containing an undertaking, not
being a kabuliyat of a lease, to culti-
vate, occupy or pay or deliver ‘rent for
immovable property ;
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1331 F1 HYD. ACTIV]  Stamp

(Translation)

. (c) an instrument by whxch
‘toll of any descrlptlon is let,‘ R

. (d) any writing on’ ,an apphca-
“tion - “.for ".; “obtaining -ledse
sxgmfymg that the apphcatlon is
e granted ,

o

(16) : ‘fmortgage -deed” includes.

every. mstrument whereby,
‘ﬁﬁ‘gg‘gage ~ for.securing the recovery

¢ . oof ‘the 'money.fadvanced .

'or to be advanced by way of loan, or
for securing the recovery of an exist-
~ing”or a~future debt, or the _perfor-

mance of a contract, - a -zperson-

. transfers to,. or creates m favour  of
‘another 'person, a right over orin
respect of specified property:;

(17) j‘power of attorney” zincludes
*‘any - ‘instrument %, “(not
" chargeable with a fee
. . ;under the Court Fees Act)
"empowermg a specified personito act
for the executant ;

:Power of
attorney
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L (18) “promlssory note”

- Stamp

( Translation )

means a
promissory note as defined
in the Hyderabad Nego-
tiable Instruments Act,
and it also includes a writing
promising the payment of any sum of
money out of any particular fund
which may or may not be availabie
for payment or upon any condition or
contingency which may or may not be
~ fuliilled or happen ;

.Promissory
note. .

(19) ‘‘receipt” includes any note,
) memorandum or writing,
Receipt. whether the same is
‘ signed oris not by any

person —

(a) whereby money, bill of

* exchange, cheque or promissory
note 1is acknowledged to have been
. Teceived; or :

. 'j - (b) whereby any other movable
property is acknowledged to have been
" received in satisfaction of a debt ; or

[ 1331 F:HYD. ACT IV|
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1331 F : HYD. ACT 1V] Stamp

N (Translation)

(c) whereby any debt or
demand or a part thereof is acknow-
ledged to have been paid or discharg-
ed; or

(d) which signifies or imports
any acknowledgment mentioned in
clause (a), (b) or (c).

(20) “‘settlement” means a dis-
position in writing, not
of the nature of a testa-
ment of movable or
immovable property made — :

Settlement,

. (a) in consideration -of mar-
riage, or :

(b) for the purpose of distri-
buting property among the relatives of
the settler or the persons whom he

* desires to maintain ; or

(c) for the purpose of maintain-
ing the persons dependent on him; or

(d) for any religio .
able purpose ;

us or charit-
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[1331 -Fy: HYD ACT IV

“~Stamp ...
(Translatzon)

~ “and "i'ncludes an agreement which
contains a promise for such disposition
and,~where any " disposition, has: not
been - made in Writing, ~the’ “word
includes any instrument recording,
Whether by way of declaration of trust

r - otherwise, the terms of ‘such
dlsp051t10n

i!q B

CHAPTER 1II.

STAMP! DUTIES.

“(a) ’Institth;’eht;'Cha;éé&blg with
Stamp Duty.

s

Subject to the provmons of

o "~ this Act_and “the. ‘exemp-
Instruments

tions contained in the
'ﬁiﬁi‘iﬁ; - schedyle, the following
Sdutydand. :. . instrumient'sshall be char-
amount ° geable with stamp duty of
thereof+ the amount prescribed in

the schedule:—

(a)._every instrument mentioned
n that Schedule which, | not havmg

742
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I33IF HYD ACT IV] Stamp '

" .. (Translation)
been prevrously excouted by ° any per—
son, is executed in H.E.H. the Nizam’s
Dominions on.or after the commencc-
“mentof thi§ Act; :

(b) every- *[bﬂl “of ~

éxchan;ge ¢t

. payable otherwise than on demand] or-
promlssory note;drawn-out of H.E.H..

the Nizam’s.Dominions on or after’ ifie ¢

AWERTEEN 6W..J/u L.

commencement of this Act and accept-
“edior paid,.or presented for.acceptance

or paymert, or endorsed, tranisferred;”
or otherwise negotiated in H.E.H. the

nE NlZam ’s. Dommlons and

ki

»(c)-every, mstrument (other! than a:,

\

bﬂi of ek'change*[] ‘ot promissory nofe)”

mentioned in the Schedule - which, not

i haying: been . previously. executéd by

‘any person, is executed out“of H.E.H.
. the Nizam’s Dominions.on or after the

".commencement. of .this Act,..relates  to.

any property situdte in H E.H. the
Nizam’s Dominions or..relates to .any
«. matter'done or to'be. done “in-H.E.H.:.
the Nizam’s Dominions and the instru- &
.ment is--brought into H E H
Nizam’s Dommlons )

thgﬁ ’

-

*Amended by Regulation No. X1V of 1359 F.
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~every *[bill of exchange payable
otherwise than on demand.] o
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" Stamp [ 1331 F:HYD. ACTIV

(Translation) .

Provided that stamp duty shall not
be chargeable on any instrument writ-
ten .by, or on behalf of, or in favour
of the Government in case where, but
for’ this exemption, the Government
would be liable to pay the stamp - duty
chargeable. ‘

4, (1) Where the transaction is of
sale, mortgage or settle-

'thmti;‘_’e' ment and more than one
[ments are instrument are written for
executed in  completion thereof, the
singletrans-  principal instrument only
actionof sale,  gha)] be chargeable with the
mortgage or . . .
settlement,  Stamp duty prescribed in

the Schedule for the convey-
- ance, mortgage or settlemnet and each
of the other instruments shall be char-
geable with a stamp duty of *[three
‘Tupees] only, notwithstanding anything
to the contrary contained in the
schedule.
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Wil u;‘b//',,_/.,/_;ﬁ'g,;&*"’
EZZTIn T S Epe la_(l@;_i b

» bt Ll %/,/,ﬁ..,(b’ :

‘53/1’/—.?-/_;2/ C/JU’)K/ < :b/"j
Buipis Lduiiie ud
et W‘,(Z/:&’[
ML v ey
L Al U,:l;w'(f)l/: L,
LA et Bt g
BTy T g
Lol & -(U‘ﬂw/ a4

LS F
1~ . v B
C}’LJLE{JU:QG{'D!{:JUMJU

-

ﬁ%’&"{-{j’(}/fg—— 2:(,./- L‘_é}"b

-

YT

» - PR / ,,V
2 1 Gt 1 16 A5 ) 2 17

¥

[fHkEt RUPEE.S /‘5'/:%4. S
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1331 B HYD, ACT'IV] Stamp -

(Translation):

. *+(2y. ‘The. parties. ‘may 'detehnine,
which of the few instruments shall, for
thé™ purposes: ;of -sub-section (1), be
deemed to be the prizicipal mstrument

*Provided. that- the -gtamp duty“
chargeable on such principal instrument
shall be the . highest duty which
‘would - be :chargeable on any of the
said 1nstruments .

¥ ; ‘: - -;~ 3 ‘.‘ [ :
5. ‘Any instrument comprising ot "

relating to certain
S’camp duoty - ¢ distinct . matters. . and |
le;;l: é’:)sgu not forming. pari - of
prises certain the same transaction shall
matters.’ be- chargeable with the

aggregate amount of the
duties thh . which, ¢ if separate

instruments~ were - written . for. each
o.f such matters, would be _chargc_aable

o - 745
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. Stamp[ 1331 F: HYD: ACT IV

(Translation)

T

.4 " 6. -Subject . to :the. provisions. of".

sectlon 5, when an instru-
_ment is so framed as to
‘come under two or more
items of the schedule, and
where different "duties are

Duty when
..instrument .
comes under
two or more °
items in
- schedule::

;lnstrumenf shall be chargeable with the
. hlghest duty-of, such items: - _

Porvided that nothing contained. in

this Act shall render chargeable with
duty exceeding *[three rupees] a count-
_erpart _or - duplicate of any instrument
‘chargeable with duty and in respect of
which the proper duty has been paid.

. L The Govcrnment may, by order
Power of
Government

;to reduce or
remlt duties.

Jarxda—— }
(a) reduce . or remit,

whole or any part of H.E.H. the

: ~chargeable therefor such -

or rule pubhshed in the

WHEthen :
" prospectively or retrospectlvely, in the

J.l'"_r.'/u"wu ufl»-/’w’b

/__/’) L,,e;f"”u_zr/)
(, Bie oL R I,
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*Substituted by Regulation No. XIV of 1359 F.

*Substituted by Regulation No, XIV of 1359 F,

746



1331 F: HYD. ACTIV] Stamp
(Translation)
Nizam’s Dominions, the duties which
are payable on any instrument or any
particular class of instruments, or on
instruments written by or, in favour of
any class of persons or by or in favour
of a few persons of such_class.

"“(b) ~repeal or alter such order or
 rule within the scope of the powers
conferred by this Act. .

<. (B) - Stamp and mode of its use.

‘/8(1) .EXCeﬁt" as - otherwise ex-
pressly provided in this

Tn seame™Y" Act, all duties chargeable
duties. P in respect of instruments

. shall be paid and such
payment shall  be, indicated on the
instruments by means of stamps -

qu”-':’/q'w‘é) JU’-/@JU-
utdi/,v/'uzi.zfa,ufw
U‘/c——,/'/ (”LW‘“/JC’{/U/
54;;:,;;&;{ Zf’w./,u
L"/U”L?jf"' ;f)..,I/:L/JUJ'
La/u/mwﬂ,fumd_y
e”g”v’cfwl bee u/cﬁ) sz

’L//JHIJ’}uUf/

B e

U’M?@L’"& f#:!«.w ,
2 WO Grig Lzl
-~ ,__,/ J“ MLZ// U

o
l‘:‘

U.a%f’/l i (o
/( I /_.a”J | BV ﬁ;uwpé
tﬁ@aﬂwymﬁm
N/“L(J/I/J{/u’r:/rbf/gﬂ’

)H \.l

dm..,au,w- prIE gy
~z < //JL./JG‘IJU)’JJ”.(“'I’
N ¢ P L)

747



Stamp [1331 F:: HYD ACT IV
(Translatzon)

. (a) accordlng to the: provxslons
contamed in this Act or

T

R (b) when there is: no provmon-

in réspéct thereof in this Act, in such
. manner as the Government ~may by
i rules prescnbe e

@) “The rules made under sub-sec-
tion (1) may inter alia apply to the
followmg matters -

(@) the-. descnptlon .of . stamp
wlnch shall be” used for each kind of
lnstrument

(b) where instruments are 1mprcs-
sed with stamps, the number of stamps
which may be used : 3

~(c) the :size . of the paper on
whlch bill -of exchange “or” promlssory
note shall be written.

9. . The following instruments may
Instrgmﬁnts ,be stamped with adhesive

" on whic 3 e
adhesive stamp s
stamp may
be affixed.
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* .. Nizam’s Dominjons;

~..,.of adheslve

. 331 F: HYD. ACT 1V 17 Stamp
( Translation3)

@) 1nstruments for which a duty

of *[one and a half annas or one anna)
is prescribed except parts of a bill of

- exchange not payable on demand and
. drawn in a few sets;

(b)b1I1 of exchangeT[] and proml-
ssory note: made “out of H.EH. the

#(¢) transfer by. endorsement ‘of
shares of any 1ncorporated company or
’body corporate v ,

105 (1) (@) . Whoever affixes: adhe-
- sive stamp to any duty
payable instrument which
_’has been executed by any
person shall, when affixing
stamp, so cancel or obhterate the same
that it"cannot be used again; and -

. Cancell ation

"§tamps.
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/7 #Substituted by Regulation No. X1V of. 1359 F.
tOmitted by Regulation No, X1V of 1359 F,

*Amended by Regulation No. XIV of 1359 F,
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‘ Stamp {1331 F +HYD ACT 1V

o Trapslation )

¥

5 (b) »whoever:* ~executes any:
1nstrument .0n : any .paper bearing an’
. adhesive’ stamp shall,- at the-time of
- such execution, 'unless such- stamp has
been alréady cancelled or obliterated
in the manner. aforesaid, so. cancel or
"’obhterate the same that it~ ‘canriot-be
used again. .

@) Any instrument bearmg an

adhesive stamp ‘which has not been” so
.cancelled or obliterated that it cannot
be used again shall, so far as such-sta-
mp is concerned, be deemed to be
unstamped.

(3) The person - required: by sub-
section (1) to. cancel - or -obliterate
_ an adhesive stamp may ‘cancel or obli-
- terate it by writing on it his: name or
initials or the name or initials of h1s
firm with the true date of his so wri-

. ting, or in any other effectual manner. .

.

/?.

-uk-—/cr’wu -t 06
u/%—-/ A ,;/"q’u“f g
,m,[g,uﬁ,ﬂrﬁ/
/ /d-w”/ }.v( (<)
;;;p/..:.» ndy _t,f/.u’z..fJfff
z/w)f;»&«mﬁ:f Bt
Lofidin ot st
/VM/JJL—/IM,/[ s

- s

%UU/KLJC})ZJI/JJ

b

JL/L/U),/:L-/;(L/( P
/‘)IJVMJLE’J(}M L

%E/JW//”;J:’L/LC/%L:/’

' w,m_gu”’/ LAy,

Ly

o "J__ /J/a&/_
! )(Uu“u*’m{(l'")

| }jjlﬁ“b/ldy.b’bﬁapuﬁﬂ
zf(bub cuL/qu/g,tﬂ//%
L?Lwn(u/ﬁwc.f_aygw
UL i s P15

BT L G

750.



i331 F+HYD .ACT -1V Stamp --

(Translation) . -

LY

11.- Every instrument written upon
paper stamped with impr-

Manner ot essed stamp-shail be writ- -

erslttrl:rgn it “ten 'in such.manner” that "
" on mpressed the stamp may appear on

s‘tamp - ~the face of the instrument

- - and* sich “stamp ~ cannot~
be used for or applied to any other
mstrument

"12.. No-_second ‘duty. payahléjins'.;?

Where any
instrumeat .
bhas been .
written on
stamp, no .
second ins-"
trument
shall be
- written-
thereon.

trument shall be wrltten
PN ‘,I 3

upon any stampnd paper

-

-upon which* a- duty~pay..‘

_ - able ‘instrument - has_ al-

_ ready been written :

Provided that nothingin this sec-
tion shall- prevent..'any. endorsemeént -
which'is duly stamped or in respect of

- which no duty is payable being :made
upon any instrument foi“the  purpose’
of transferring any right created or
.expressed thereby, or of acknowledging
the-receipt of any money or goods the

. payment or delivery of which is ack-
nowledged in such. instrument.. .- 7
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- Stamp [1331 F: HYD. ACT IV|

( Translatzon )

" 13.” Every instrﬁz‘n‘eht' Wfitteh i

. Effect of

Contraventlon of sectlon
contrz}ven-,_- = ..
‘tion of pro- .
vmonsI:)f 11 or SCCthD 12 shall be
sections 11 .~ ‘

andi2. thtk deemed_to;be Iunstamped. o

14 Where the duty withwhich an
= ‘instrument is chargeable,

Paymeﬁt °f or the exemption from
%gtgc\rfotzrcll ° duty of any instrument,
by Taluqdar ‘depends upon the diity

- actually paid in respect
of another instrument, the amount of:
duty already paid of the latter -instru-.

:ment shall on application being. made. |

for that purpose. and onproduction _ ofw
both the instruments be -denoted upon
the first-mentioned instrument, by en--
dorsement, - under the". -hand of - the
Talugdar or in such manner as the
Govemment may by rules prescr:be

ments,

e WL vy o U“".)Lj.’./lu?&'
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1331 F:HYD. ACT 1V ]

Stamp

u.lf_'%mob’ ubf/:o EThy

2 |5 .
- (Translation) J-’ ) / /Jb’ulf: (g d o
~15. 'All instruments chargeable . U
with duty and executed | - ju-"" L/J(,/ w"d/‘ff‘“""/d v
Instruments within H. E. H. the
executed Nizam’s Dominions shall
e e be stamped at or before : /—/yﬂflﬂf ,(;UIJ lj(;ﬁ
Nizam’s the time of execution. -
Dominions.
oo &uwwwﬁz@ LBl
Y
M:zpp RIg Lw&)f
R % .
,ﬁ,'_"‘/’) AR A
16. (1) Instruments, other than a T P
' bill of exchange, *[]and ._J‘l/ J i Py g s e2iy
]?titm?xents promissory note chargeable Ol , L{;J_,ﬂ' ‘
other than  with duty, and executed * b T B v 1
Ef,l;;gei’efﬁ& only out of H.E. H. the /_,;[ ] Uk - J/’ e
Promissoy ~ Nizam’s Dominions may -, /. ‘
notes execu-.  be stamped within three . e Ay .
}?IdFOI‘iI" of  months from the date on /u’ Iz 2 L/) U/J.’ //2&/"0}/ Iy
.E.H, the hich th f th
N, ich they are for e o
Dominions, IS 1my ro 1 .
» H. E. H. the Nizam’s ~._J/-/ L;&JJ‘/MU’J’)()/J
Dominions. :

(2) Where any such instrument

U Bard UJ////.«U oz,
Jw)lﬂu’czzéw‘;./l,./s
aﬁ//d:/a:Jylpr/J
' .~u:u<;uu~guJ s

| zf_/j(_/uu )

cannot according to the description of
stamp  prescribed therefor  be
stamped- by a non official, it shall be
produced within the aforesaid period
of three months before the Talugdar
who shall stamp the same in such
manner as the Government may, by
rules, prescribe, with stamp of such

. *Omitted by Regulation No.- X1V of 1359 F.

l/ AZ;:MJ:X&J’V
' Jf/ bﬁ/ffwl——/fu‘u” g

+*Omitted by Regulation No. XIV of 1359 F." .
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Stamp

Value as the person producmg the
1nstrument may require and pay:

17. Every person who is the first

- Bll]s of
exchange*[]
and promis-

sory notes.”

made out of
H.E.H. the
Nizam’s
Dominions,

or endorsing or transfering or otherwise
negotiating the same in H. E. H. the
. Nizam’s Dominions, affix thereto the
chargeable stamp and cancel and
, obhterate the same:

[ 1331 F:HYD. ACT v
" (Translation)

holder in - H.E.H. the
Nizam’s Dominions of
any bill of exchange*[] or
promissory note made out
of H.E.H. the Nizam’s
Dominions shall, before
presenting the same for
acceptance or payment,

-

_ *Omitted by Regulation No. XIV.of 1359 F. .
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1331 F: HYD. ACTIV]  Stamp : BYas FIRTLR s 2"

-~ (Translation) : o 2
Provided that— L )/%_g y-fé
@ if,atthetimeany suchbill | T V1,00 > e ANy
of exchange*[ ] or promissory note comes - 'J:L{j dj/- *T (J\)
iﬁto the possession of any holderin | . - P | X '

. E. H. the Nizam’s Dominions, the : Py L 150
chargeable adhesive stamp is affixed d(ﬁl/‘/ //VU uj"'/:/{"l‘ &
thereto, and cancelled and obliterated e S A
in the manner mentioned in section 10 2SNz &-ﬂuﬁ/f’! U(J b o
anld such holder has no reason to N : )
believe that such stamp was affixed or o s . 0
cancelled or obliterated otherwise than ‘B b2 W yey] e lp S
by the person authorised and at the S R % :
time prescribed by this Act, such N
stamp shall, so far as it relates to such A gll Y MWy /"é)’ ".'.J"VJ" !

- holder,- be deemed to have been duly

: afﬁxedf cancelled and obliterated ; | % L Z;l o /U,,; Gl nte /y/
A A S8 S
o ff:f:é-iwéa;u‘iffﬂf)(f
s gy}{é gl ‘,/Z Yob
P
| y‘:’u! qﬁj{w#g/b/u,fy
oo

(b) nothing contained in this I "{( .j b (WD
proviso shall relieve any person from < B/U/ '£ 4 b/’ ( . )
liability incurred by him for omitting Co " . : ‘[/// .
‘to affix the stamp thereon or cancel b/jv“(;—(f eIV L:/ M ~

or obliterate it. . .
- o ) - b -
%\;‘4{’ - WI{M!J.<*_?k(

il JJ&):’—://:AJ ?_@f iy L

*Omitted by Regulation No. X1V of 1359 F, 'Omitt_ed by Regulation No. X1V of 1359 F.
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[1331'F: HYD. ACT1V
( Translation)

Stamp .

(D) Valuation for Charging Duty.

18. (1) Where an ad. valorem

. duty is . payable on an
.- Foreign . instrument and the value
currency. is ‘expressed in  any
tobevalved foreign currency, the |
© rate. stamp duty shall be

calculated in the Osma-
‘nia Currency, at the market rate on
- the date of the instrument.

v (2) The Government may, from
time to time, by notification, prescribe
. a rate of exchange for any foreign
"~ currency into the Osmania Currency ;
and the rate contained in such noti-
" ‘fication shall be deemed to be the

- market-rate for the purposes of -sub-
section (1). -

19." Where  advalorem duty is
payble on any instrument

" Mode of /. - in respect of any stock or
;’gg&ggor 'seeurity such' duty shall
other . be calculated at the
negotiable - -average. market = price’
securities, of such stock or security
. on the date of the
Instrument. o : -
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1331F HYD. ACT 1V ]
( Translation )

20. Where an instrument contains
a statement of rate of

Stamp

Effect of exchange or the average
statement k s

of rate of market-price, and the
exchage or - instrumentis stamped in
average accordance with _such
i‘:al.;sﬁ'upf“’e statement, it shall, so
ment, ~ far as ~the statement

relates to the subject
matter of the instrument, be presumed,
unless the contrary is proved, to be
duly stamped.

91. ‘Where interest is expressly
made payable by the

i“‘fg’;}j“i’é%““ terms of an instrument,
Interest is such instrument shall not
payable. be chargeable with duty

higher than that with
which it would have been chargeable
had no mention of interest been made
therein. .

22. Where any  property is trans-
ferred to any person in

Duty on consideration, wholly or -
conveyance H

hen vonsi.  In part, of any debt .(?ue
deration to him, or on .condition
thereof is that the transferee either
debt ; or absolutely or contingent-
when it con= 1y oha1l make the payment
tains promise f
to advance  ©Of any money or transfer
money ~ any stock, whether being
in future. a:charge or incumbrance

upon the property trans-

757
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(1331 F:HYD. ACT IV
( Translation)

ferred or not, such debt, money or
‘stock shall be deemed to be the full con-
sideration or part thereof, as the case
may be and an ad valorem duty in
respect of the amount of such
consideration shall be payable on such
transfer of property

Stamp

. Provided that nothing in this
section shall apply to the certificate of -
sale as mentioned in Article 12 of the
Schedule,

Explanation :— When any pro-
perty is sold subject to a mortgage or
other incumbrance, = the money
remaining unpaid in. respect: of the
. moitgage- or encumbrance - together.
with the interest thereon shall be
deemed to be part of the con51derat10n
forsale: - : .

Provided that, - where a property
subject to a mortgage is transferred
to the mortgagee, he shall be entitled
to deduct from the duty payable the -
duty already paid in the past in respect

. of such mortgage.
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1331 ¥: HYD. ACT IV } - Stamp
’ (Translation)

ILLUSTRATIONS.

1) A owes B Rs. 1,000. A
sells his property to B, the consider-
ation of sale being Rs. 500 and the
release-of the previous debt of Rs.
1,000. . Stamp duty shall be calculated
on Rs. 1500.

(2) A sells his property to B for
Rs. 500. The property is subject to a
previous mortgage to C for Rs. 1,000
and Rs. 200 are payable towards
interest.
ed on Rs. 1,700.

(3) A mortgages his house of
the value of ten thousaid rupees with
B for five thousand rupees. B after-
wards- buys the house from A. An
advalorem  duty on ten thousand
rnpees less the duty already paid for
the mortgage shall be payable on the
sale deed.

Stamp duty shall be calculat- o

oyl G
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[ 1331 F: HYD. ACT IV|.
(Translation)

23, Where an instrument is
executed for the purpose
that any sum be paid
annually or at the pres-
cribed time or where the
consideration for 'a conveyance is a
sum payable annually- or at a
prescribed time, the valuation shall,
for the purposes of this Act, be made
in the following manner :—

| Stamp

Valuation in
case of
annuity, etc.

(a) where the sum is payable for
a definite period and the total amount
to be paid can be ascertamed on such
~ total amount

(b) where the sum is payable in
perpetuity or for an indefinite period
not terminable at the death of any
person who is alive at the date of the
instrument or conveyance, on the total
amount which, according to the terms
of the instrument or conveyance, is
payable during the period of twenty
years from the date on which the
amount for the first time becomes due.

22760
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1331 F:HYD. ACT 1IV]
(Translation)

: (c) where the sum is payable for
an indefinite period terminable at the
death of any person who is alive at
the date of instrument or conveyance
on the total amount whichis payable
_ during the period of twelve years from
~* the date on which the amount for the
first time becormes due.

Stamp

- 24, Where the instrument is such
. that ad valorem duty is

Stamp duty  payable thereon and the
where valle  amount or value of such
g;“t‘ge;f" subject matter cannot be
instroment  ascertained at the date of
is indetermi- e€xecution or first execu-
nate. tion of such instrument,

o nothing shall be claimable
under such instrument more than the
amount or value for which, if deter-

-mined "in -such instrument, . the stamp
‘actually used on such 1nstrurnent
would have been sufﬁment o

" Provided that when a mine in which
- royalty or a share of the produce there-
~of is ‘payable as rent or part of the

76
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Stamp [1331° F : HYD. ACT IV |

(Translation)
rent, is leased out, it shall be sufficient
to have estimated - such . royalty or the
value of the share, for the purposes of
stamp duty, in the following man-

_ ner :i—

(a) when the lease has been
granted by the Government - the
"royalty or value of the share
payable to the Government shall be
determined by the Taluqdar after
considering all the circumstances ; and
the stamp duty shall "be used accord-
mgly ; ,

(b) when the lease has been
granted by any other person it-shall be
determined at twenty thousand rupees

a year; and the whole amount of such -

royalty or share, whatever the amount
" may be, shall be claimable:

Provided also that, where proceed-
-ings have been taken in respect of an
instrumeént under sections 29-~and 39,
the amount certified by the Taluqdar
shall be deemed to be the stamp actu-
ally used at the date of execution of
the instrument.
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- 1331 F HYD. ACT 1V ] Stamp
(Translation)

25 *[(1) The consideration, if
any, and also other facts

' Facts affec-  and circumstances affec-
gﬁf Sttaré‘p ting the stamp duty or
set ¥or‘zh fn the amount thereof shall
instrument, be fully and truly set

“forth in an instrument.)

t[(2) Where an instrument - is
produced in a Court and it does not
contain the matters mentioned in sub-
-section (1) or the Court doubts their
correctness, the person producing the
instrument shall be directed to state or
correct such matters by a petition and,
. an enquiry if necessary, shall also be
made in this behalf and in view of the
result thereof thé amount of the duty
payable shall be determined. If
he does mnot pay the duty with ten
times thereof within such period as
may be fixed by the Court for this
purpose, the instrument. shall be
impounded under section 31 and sent
to the Talugdar of the district con-
cerned and a copy of the result of the
enquiry shall be forwarded to the
Inspector General of Stamps so that
he may, if necessary, deal with it
-under section 60 or section 62.]

* Amended by Act No, IV of 1346 F,
tAmended by Act No. XIII of 1354 F,
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- “Stamp [ 1331 ‘F: HYD. ACT IV

... (Translation) .

: *[Explanatwn ——For the purposes
of this section “Court” shall include
all such persons as are authorised to
receive evidence by any law or with .
the consent of the parties.]

(1) Where a contract hasb '
" been made for the sale of -
Directions @3 g propetty, -for only one |’

. .26

. g}gz{’;nggt consideration for the
certain kinds. Whole property: and sepa-.
_of conve- ~  ~rate parts of ‘such pro-
yances, perty are transferred to

the purchaser by different instruments,
the consideration shall be apportioned
in’ such manner as the parties think

Provided that a distinct considera-

" tion for each part shall be set forth in

‘the conveyance and-ad- valorem duty

shall be payable on such conveyance

;according . to consideration contamed
in-the instrument.

e *Amepded by Act No v of 1350 F
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133LE : HYD. ACT IV | Stamp

( Translation)
(2). where a -contract has been

made for the sale of a property for one -

consideration, by two-or more persons

jointly, or by one person for himself |
and others, or wholly for .other persons ‘

and .the property, is transferred™ in
parts by.separate ‘instruments ‘to “the.

persons by whom or for whose benefit
each part was purchased, for distinct

part of the- consideration, ad valorem -

duty shall be payable on the convey-

ance in respect of the -part of “the |

consideration contamed therein.-

(3) Where a person havmg contract-
ed for the purchase-of any ptoperty, -

but before having a sale deed executed
contracts to sell . that property to 'any

othér person and the property 'i§ in -

consequence of that contract transfer-
red . immediately to such other person
an ad valorem duty shall be payable
on the sale deec d in  Tespect of the

consideration ‘agreed .. upon -,

between the ﬁrst purchaser and the
'second purchaser '

765

2y e -L_-__-?Lf//u?b"
6 Libasrocy) |
:JIZU;;&%ML
R A B A
AN S s
Lumt/;, W ,utzmyt ML.»
z u“" L U"-(U‘”“/ )
édlg:fyfg}%zﬂ_.év»j b
Lty et s Fomnscntiion
sL = Lrﬁ/'?ujuid,g <

s
Vbt LS IR

- &

Ll bfic% (r)
% (/Z/d/ iA o4 b, /0

| .L/U’M ;;u///u.bmd"

Ailag wu‘/mc,;@b*b’&/zf
J’ff"/fp‘"y /:JU’I/,/.’;/JU&,/
B s et T d
Jﬁuu;‘_m;,(ﬂce,bwlwt

J/L}"LZGLJL&J—Z: fd;ule,?
- kL



-Stamp [ 1331 F:HYD. ACT1IV|
" (Translation).

(4) Where a person having contr-
acted for the purchase of any property,-
but before having a sale deed execu-.
= ted contracts to sell the whole property
- or any pirt thereof 1o any other person
_or persons, and the different parts. of

the- property’ are in consequence
transferred by the original seller to
- different persons, an ad valorem duty
shall be payable on each such sale
deed executed in favour of the second
purchaser, in respect of the conside-
ration paid by him, without regard to
the value of the original consideration;
and the duty on the sale deed of the
residue of the property, if any, execu-
ted in favour of the original seller
~ shall be payable with regard to the
difference  between the consideration
. of the original seller and the aggregate -
* of the consideration of the subsequent
purchasers

Provxded that the duty on the last-
‘mentioned sale deed shall in no case
" be less than one rupee.

(5) Wherea sub sequ.en tpur-
chaser having a sale deed
executed by ‘the person @ whose
, mterests are purchased by h1m and pald
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T . I . ; PO
1331 F: HYD. ACT 1V ] Stampy.. . &2 e (Mol ':/’Lt//U/b :
(Translation) o g =

e ’ -
an ad valorem duty in respect of such ,_;) | ” ' 3
sale deed gets a sale deed of the-same | ~ "m’é'{:‘/ L{}: Shalu "7""-&/’
property executed by the original seller

/’ >
in his favour, an ad valorem duty shall éu’f (12)J27(5 ﬂ J {'_,/Jé, _EL;’L

be payable on the sale deed with regard | 5
to the amount of consideration obtain- |. , (.. {>* i

ed by the original seller, but where M)/jlg(j/f&c} Lu%p 244
such duty exceeds five rupees, a | * ' R )

duty of five rupees shall be payable. | u‘)l’.(‘,a b u,f;" ’ fdﬁ Lot ST
| Y rg,lzfﬁ&ﬁwfpjbﬂﬁ -
Ay g\ J7 8
’.’:9-'3/;/?/./ I L e JJUK"{}?)’KJ
Ui LT )

E. Duties by whom' payable.' _
, o .
27. Unless there is an agreement _g/, re , J[-'.G,I;Dé,?b.bilu"fﬂ

to the contrary between

Duties by the parties, the liability . £ - o
;V:;;‘J,c; - for payment of the stamp- - r:‘flifh"!f"é(/ B b/j(fl(fh{,‘z/)/

. : ‘4. ‘ » o+ . ;]
-;&455//%({/!)1)3{50!@(«—/[

duty shall be as follows:—

. R : A
(a) ‘on the instruments described /_’J U/U,’ e L{,'J()/Ju I ( ) ‘)

in the following articles of the Sche-

dule:— : v [
! o ,4,.yyu_~4;:>m}/
~ Article (2) Administration Bond, o _/"(b:';’; ol ;/"}‘(r py2
Article - (6) Agreement relating to ‘:‘L:-’ 7 L:/J(})‘W L/ _1/ / ¢ f e :
_ Deposit of Title-deeds, y -
or pledge, . _ Ny 4 =2
.- ‘ B . o /‘ (
Article (9) - Bill of exchange,’ - et _‘Jf():( 94
" Article(10) ‘Bond, - . eIy '

767



(1331 F
( Translation )
Article (18)

Stamp”
. jAIﬁCIé‘(Zl) » .Fu’rthéi- ‘charge;-
K Artlcle (23)’ : Indémnity Bond,
 Article (28) Mortgage-Deed, -

»rArticIe (35) . Promissory Note, :

[

; Article /(39). \'liolbe'ase,ﬁ“

:Security-Bond ,’or}‘_ L4

. Article (40)
Mortgage-Deed,

Article (41) Settlement,

Article 43)"(a)" Transfer of shares
in. a company -or
body " corporate,

‘ Artlcle (43) (b) Transfer ™ of . de-
bentures, being
marketable secu-

" rities. whether
they are liable to
duty or not,

Transfer -of " any.
" interest. ‘secured
" by executing a
~ .. bond, mortgage-
deed or policy of
insurance -

: ‘:Artiplo @3).0).

by the person executmg such :mstru-
ments

- (b):
insurance *[other than fire insurance] by
the person effecting the insurance ;

. i

. HYD. ACTIV| ©""

‘Debenture, -

u,,l_/(,ku _,-L./w:’b
/: CIAYH
J«_/._,Jla/:b-/z( H).b
el VA a7 3"
- ,:L'@’./c r/s 2;4 ‘,
- ZIG AL o)k
RN I Wl = L P
Al («/L’;ﬁ Pe's {‘S)J:
_ - /Lu@(ﬁl),&
L/W’wanmu
2l oAzl
"fd'bf/:dtw(u IV
>~r,{/4/pfp’ffuﬁ‘.:a-‘ BERIES
| AL AU |5
J/W/ GFlC P4
/.-/./JL—’/)L,JL U/D(«.«O//ou

-//r"

iu,/}(-/if.&fu“(dd//(’j’ J
T

in ‘t'he‘, case of a policy of :

*[other than fire //JV)( )
insurance]

*Added by Regulation No, XIV of 1359 F,

k g ufu"f}’tw..u/f

*Added by Regulatlon No. XIV of 1359 F,
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1331 F : HYD. ACT IV ] Stamp

( Translation)

: (c) in the case of a conveyance
- _ (including reconveyance of mortgaged
" property) by the transferee; and in the
case of a lease or agreement to lease by
the person to whom a lease is granted
or a lease is promised to be granted;

- (d) in the case of a counterpart
-of a lease by the lessor; '

E . (¢) in the case of an instrument
" of exchange "by the parties' in. equal
shares;

(f) in the case of a certificate
of sale by the purchaser ofthe pro-
_ perty to which the certificate relates ;

(2 in the case of an instrument
of partition by each party in propor-

tion to its share in the whole property’

partitioned, or, when the partition is
made under an award of private arbitra-
tion, according to the value of the pro-

~ perty to be received by each party by
the arbitration award -except - when
otherwise directed by the arbitration
award. ' :

97

RRC it S

- ¥bb) in the case of a policy of
fire-insurance by the person issuing the
policy;
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{*Amended by Regulation No. XIV of 1355 F.
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Stamp .

( Trénslation )

28. "When a- person receives any

money exceeding twenty

- Obligation -~ rupees or a bill of excha-
i:cgcll‘fl)?: i »nge, chequeor promissory.
certain note for an amount exce-

‘\vcases eding twenty rupees or re-

- ceives in full or part pay- .

mcnt of a debt any movable property

exceeding twenty rupees in value, he

shdll give a duly stamped receipt for
the same when a receiptis duly de-
manded by a’'person delivering money,

bill of exchange, cheque, promissory °

noté or movable property.

_CHAPTER IIL.

DETERMINATION OF STAMP
DUTIES.

29. (1) When any instrument, whe-
ther executed or not and
whether stamped or not,
is produced before the

* Talugdar and the person

Determma- i
tion of stamp
duties.

([ 1331 F: HYD, ACT IV
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1331 F: HYD. ACT IV.] Stamp
. (T¥anslation)

producing it applies to have the opi-
nion of the Talugdar as to the amount

_ of duty, if any, payable thereon and
pays a fee of such amount
(not- . exceeding~ five rupees and
not- ‘less .than  ecight annas) as
the Talugdar may direct, the Taluqdar
shall determine the amount of duty, if
any, which, in his opinion, 1s payable
on that 1nstrument

- (2) "For carrying out thlspurpose the

Taluqdar may require the person pre-
.. senting it to produce an abstract of the
instrument, and to prove by such affi-
davit or other evidence as he may deem

. necessary that all the facts and circum-

stances affectingthe duty payable or

. the-amount thereof are fully and. truly:
- set forthiin the- instrument ‘and * piay "

refuse to proceed upon such application
. until abstract-and evidence have :been
produced accordingly:

A
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Stamp [ 1331 F : HYD. ACT IV

(Translation)

~ Provided that, —.

(a) the evidence produced. in
pursuance of the direction referred to
in this section shall not be used against

any person in any civil proceeding,

except in the proceedings as to -the
amount of duty which is payable on
.the instrument to whlch the evidence
relates,

" . (b). every person who has pro-
duced the aforesaid evidence shall, on
payment of the full duty payable on
the instrument, be relieved from the -
penalty which he may have incurred
under this Act by reason of omission
to state fully and truly in the aforesaid
instrument the facts and circumstances
relating to such evidence.

30. (1) When an instrument pro-
duced before the Talug-

Certificate dar under Section 29 is, in
ggtTaluq- his opinion, liable for the

payment of duty, and—
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1331 F: HYD. ACT IV} ' Stamp

- (Translation) -

~"(a) - the Talugdar ié of ~thev015i-‘

nion that it is duly stamped, or

(b)" -the "duty determined by the
Talugdar in accordance with section
29 or such sum as is necessary to make
up’ the payable duty so deter-

mined has been paid,

the Talugdar shall certify by

endorsement on such instrument -that

the full duty (stating the amount)
payable has -been pald

(2) ‘When - such instrument is,
in the opinion of the Talugdar, not
liable for duty, he shall  certify in

" manner aforesaid that such: instru-:

ment is not liable for duty.

" (3) . Any instrument upon which
an ‘endorsement has been made under
this section, shall .accordingly .'be
deemed to be .duly stamped,. or . not

“liable for payment of duty; and if
liable for payment of duty, shall’ be .

. admitted in evidence or otherwise, and

may be acted upon or registered as if it -

had been originally duly stamped :
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“Stamp [ 1331 F : HYD. ACT 1V

. (Translation)

- Provided that mothing -in" this
section shall authorise the Talugdar
. to make an endorsement— -

. (@) when an instrument is
executed or first executed in H.E.H. the

“ Nizam’s Dominions and produced be- "

fore him after two ‘months - from the
_date of such executlon or - ﬁrst exe-
cutxon, B LSS

(b) when an instrument is
».executed or first -executed out of
H.E.H. the Nizam’sDominions: and.
produced before him after three

- months from the date when it was first
“ received in - H.E.H." the - ‘Nizam’s
Dominions ; or ,

when a duty of *[one ‘and a-

(©)

half annas or one anna] is payable on -

an instrument or it<is a bill of-
exchange or promissory note when
produced before him after the
execution is not duly stamped. -

*Substituted by Regulation No. XIV of 1359 F.

S o wu;wl?
Lfd/éwf;,&( W liutf

o Er kot A 55

U!“‘M(/Z/J;’J/A’.—u//(
,6’ VK.&(U//Q.—/L&L&‘-”

()’zﬁjiu,ﬂ_ﬂ’ (4._,4—“)
o’/wd b M;/Lﬂfd,// L
.-z};c:— ,,udﬁj/fg}’é s 15

—/ U)’ UJ J/J/LU’ Jv»’.ﬁ

defd//,/v:/u%(g,»)
r,ul/(i/d(u/.;//,ﬂvu/d;,
il /p//wwfu/l
”*”‘:‘4‘/ e GAT L )y
S —/(i/u’“;/uzﬁu‘:
'/ /JL—/:J/J - (
|

[ONlEANDA HALF ANNA_ OR
z;" u‘ffald’u L /m! fr? /;r/Jl/

ONEANNA.

*Sﬁbstituted by Regulation No. XIV of 1359 F.
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1331 F: HYD. ACT IV ]
( T ranslatlon )

~ Stamp

CHAPTER IV.

INSTRUMENTS NOT DULY
- . 'STAMPED.

31. (1)_¢ Every/i;person *having by
law or.consent of parties

Examination. - authority to receive .evi-
5;ggoun ging dence and every person in
‘of charge of a Government
‘instruments; - office, except an-officer of
o police before whom any
* instrument, liable in. his opinion " for

duty, is produced or comes’ in ‘the
. performance of his functions, shall, if
it appears to him that it is not duly '
stamped, lmpound the same,

(2) For. that purpose, . every
person before whom any instrument
liable for duty is produced or comes,

v Gl .;,,-»L"-//oili
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Stamp - ,
(Translation) -

" ‘whether the instrument is' stamped
" with a stamp of the value and descrip-

* tion reqiliired by the law in force in:
" H.E.H. the Nizam’s Dominions at - the"

time of execution or first execution of
~such instrument:

Provided that,—:

(a) nothing contained in this
section shall require any Magistrate
or Judge of -a  Criminal Court to
examine or impound if ‘he . 'does not
think fit so to do, any instrument
coming before him in  any

. proceeding other than a proceeding
- under Chapter XI and Chapter XXXI
.-of the Code of Criminal Procedure ;

e (b) in “the Judicial .Committee
and the High Court, the Registrar may.
- also pass order under this section for

‘examining or impounding any instru-

ment

(c) ' for the purposes of  this
Section, in case of doubt the Govern-

[ 1331 F: HYD: ACT IV
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1331 F:HYD. ACT IV] Stamip] *
’ (Translation)

~ment may, determine what offices shall

bé deemed to be Government offices

and what officer shall be deemed to be

-officer-in-charge.

.32, Where any receipt on which a
duty of ome anna is

Special payable is produced
E;?,Z,‘:;gg;:d before any Government
receipt. officer unstamped in the

course of the audit of
‘Government .accounts, such officer
may, in his discretion, instead of
impounding the instrument, require a
duly stamped receipt to be substituted -
therefor. ,

i

33’ * [(1)] No person having by law

or - consent of parties
Instruments authority to receive
not duly evidence, shall admit in
stamped in- . .
admissible in = ©vidence an - instrument
evidence. -on which duty is payable

- and ‘no. such: person or
Government servant shall act upon,
register or authentlcate it unless 1t is
duly stamped SN

I

—&-—/’fﬂ)uu wu,u)u,
4{/../}" ?Iu"(d W g s s’
Zust 56, 6.5 e 05T

- %J%lé/b/;gjfu,g:;

e
Luww T4
jf/;é, &4 LVGJ /J,/u
s I:UI I:(’:éb/l_/f»-/ 24
égwfj.bp;efjc..:igiqiz‘gw
LSE A AT L a1
= L‘/sz/cf'dp /a- 2yl
- V? LLA/JM/.../ (AL w.,/

[J/Jo_k/.,w‘ % /
/'/5" "d

| ‘mea_ . Z rl/’) ,A)L/J:’ML/:L/J

Lubju"if_ catsess !
=, - -LJJJMUJ,‘IE‘U

/U/!(JMM(H/ JJV’b/éL
V‘—/d/U‘u)‘g’:?l:ﬂfJ‘I()‘ff

o (Mw /5/ u";_/w'}‘///l‘.

VS Guivatzd ety

* Amended by Act No. of 1340 F.
8

777

.ow:owofbtﬁxﬁ -e



Al R : - %
Stamp

(Translation) . ‘

Provided that,—

(a) any such instrument, not

" . being an instrument on which a duty

of *[one and a half annas or one anna] is

payable or a bill of exchange or pro- .

missory note, shall, subject to all just

\/ exceptions, be admissible in evidence

v

when the duty payable thereon is paid,
or if the duty is insufficiently paid,
when it is made up and an amount of
-rupees-five is paid by way of a penalty
or when ten times the amount of the
duty payable or .deficiency thereof
-exceeds five rupees, a sum equal to ten
times the duty payable or the amount
of deficiency is paid. - :

(b) where ~fany person, from
whom a stamped receipt could have

. been demanded, has been given an

unstamped receipt, and such receipt, if
stamped, can be used against him,
such receipt. . shall be used in
evidence - against him provided the
person tendering it pays a penalty of
one.rupee; - ‘ . L

[ 1331 F: HYD. ACT IV|

*Substituted by Regulation No, XIV of 1359 F.
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1331 F:HYD. ACT1V ]

li ( Translation)

*

(c) where a contract or agreement
is effected by correspondence consis-
-ting of two or more letters and any
one of such letters bears the stamp pay-

. able the contract or agreement shall be
. deemed to be duly stamped ; )

; (d) . nothing contained in" this
‘section shall prevent the admission of
any instrument in evidence in any

_.proceeding in a Criminal Court, other -

than a proceeding under Chapter XI
and Chapter XXXI of the Hyderabad
Code of Criminal Procedure No. IV of
1313 F;

(e) nothing contamed in thxs
section shall prevent the admission of
any instrument in any Court when such
~ instrument has been executed by or on
behalf of the Government, or were
~ it bears the certificate of the Talugdar
as provided by ‘section 30 or any other
prov1s1on of this Act.
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~Stamp . - .

( Translation ).

[*(2) Omitted.]

34 Where an instrument has been

, admitted in evidence,
Instr_um ent  such admission shall not,

o ggltntl;tgg . except as. provided in

" questionea, ~ Section 59, be called in

‘ duestion at any stage of
. the. same suit or proceedings on the
~ ground that it is not duly stamped.

35 The Government may make
: rules providing that where
Adnussmn

. " an instrument bears a
o ge;“étg‘éar“ stamp of sufficient amount
ing stamp but not of the description

of descrip-  prescribed for the instru-

- tion different ment, it may, on payment
gr‘é‘s‘érﬁg:g -of the duty payable, be

" therefor, certified to be duly stamp-

ed, and  the- instrument
© 80 certlﬁed shall be deemed to have
*. been duly stamped on the date of
execution.

*Omitted by Regulation No, LXVII of 1358 F.
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. 1331 F: HYD . ACTIV] _ Stamp §

. ( Translation )

36. (1) When the person 1mpound-
ing an instrument under

- ilgls‘f)‘;’gggés section 31 has by law or
" how deale”  -consent of parties autho-
with. © rity ‘to receive evidence

and admits the instrument

on payment of a penalty referred to in
section 33 or of duty referred to in
section 35, he shall send to the Talug-
dar an authentic copy of such instru-
ment, together with a certificate stating
" the amount of penalty or duty recov-
ered in respect thereof, and such
amount shall be sent to the Talugdar
or tothe person appomted for this
work. . Y .

(2) In any case other than the

case specified in sub-section (1), the

" instrument impounded shall be sent
to the Talugdar in original. :
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k Stamp

[1331 F: HYD. ACT v
(Translation)
37. (1) When a copy of an instru-
tuadar ment is sent to the Talug-
JTaluqdar’s - qar under sub-section (1)
. power to
“refund of section 36 he may, if
penalty he thinks fit, refund the
recgived penalty in excess of five
under sec-

rupees recovered in respect

tion 36, sub- .
3 of such instrument.

section (1),

. . (2) When the instrument has
= been impounded only because it has
been written in contravention of the
. provisions of section 11 and section .
- 12, the Taluqdar may refund the whole
penalty

the

38.. (1) When Talu dar

S impounds any 1nstrument
- Talugdar’s  under section - 31, or
- Dowers ‘°t receives any instrument
| Samp st ynder - sub-section (2), of
impounded, section 36, not being an

instrument on - which a
.+ duty of *[one and a half annas or one
* anna] only is payable or a bill of exch-
"’ ange or promissory note, he shall adopt
" the following procedure:

*Substituted by Regulation No, XIV of 1359 F.
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1331 F : HYD. ACT 1V ] Stamp
(Translation)

" (a) whenheis of opinion that

such instrument is duly stamped or
that- no duty is payable thereon, he
shall certify by endorsement thereon
" that it is duly stamped, or that no
duty is payable thereon as, the case

- (b) when he is of opinion that
~duty is payable on such instrument

and it is not duly stamped, he shall .

require the payment of the proper duty
or the amount required to make up
the same together with a penalty of
five rupees or if he thinks fit, he may,
in respect of the penalty, direct that
he shall pay an amount not exceeding
ten times the amount of the proper
duty or of the deficient amount there-
of “whether such amourt- is less or
more than  five rupees :

. Provided that, when any instru-
ment has been impounded only because
it has been written in contravention of
the provisions. ~of section. 11 and
section 12, 'the Talugdar -may, if he
thinks fit, remit the whole. penalty
mentioned in this section. :
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131F: HYD. ACT X | Stamp

" (Translation) -

.. " (2) Certificate given under clause
(a) -of sub-section (1) shall, for the
purposes of this Act, be conclusive
- evidence of the matters stated therein.

(3) Where ‘an instrument has

been sent to the Talugdar under sub-

" section (2) of section 36, the Taluqdar

shall, when he has dealt w1th it as pro-

v1ded in this section, return it to the
1mpoundmg ofﬁcer

, 39 When any instrument on
R - which duty is payable and

_ Instruments pot duly stamped, not
:;‘rll‘j’gd p, beingan instrument on
accident. Y which a duty- of *[one and

half anna or one anna]
“only is payable or a bill of exchange

:or, promissory note, is produced by

any person before the Talugdar within
one year from the date of its execution
or first “execution, and such person
. brings to the notice of the Talugdar

the fact . that such .instrument.is not
. duly stamped, and expresses his willing-

ness for the payment of the proper

duty . or - the -deficient portion of the
~ amount thereof, and-the Taluqdar is
, satisfied . that - such instrument is

*Substituted by Regulation No. XIV of 1359 F.
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1331 F: HYD. ACT IV ] Stamp
(Translation)
- not duly stamped by accident, mistake

or urgent necessity, he may, instead of
proceeding under section 31 or section
38, recover such amount and . proceed

as specified in the next section,

40. (1) When the duty and penalty,
if any, in respect of any

Endorsement  jnstrument have been paid
on Instru-

ments on under section 33 or 38 or
which duty 39, the person admitting
- has been such instrument or the

tak?iﬂ “%%ef Talugdar, as the case may
380or50.  be,shall certify by endor-

sement on the instrument

that the proper duty or, the proper

duty and the penalty, as the case may .

be, have been recovered.
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Stamp [1331 F: HYD. ACT IV

( Translatipn )

_ The endorsement shall set forth the
following particulars:—

(a) the amount paid;

(b) person who has pa1d the
' amount; . SR

(c) father’s name and - residence
‘of the person paying them. " -

(2) Every instrument so endor-

sed shall thereupon be admissible in
‘evidence, and may be registered and
acted upon .and authenticated as if it
had been duly stamped, and shall be-
delivered on submitting an application
-in this behalf to the person from whose
possession” it was taken by the impo-
unding officer or any other person
whom he may authorise :

>~ Pro vided ;th;at, o~

(2 no instrument which has
been admitted in evidence upon pay-
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1331 F : HYD. ACT IV | Stamp
" (Translation)

ment of duty and a penalty under sec-
tion 33 shall be delivered before the
. expirafion of one month from the date
- of such impounding or if the Talugdar
has certified that its further detention
is necessary unless, the Taluqdar
cancels such certificate; KU

(b) nothingin this section shall
affect the last portion of the provisions
of clause (b) of sub-section (1) or sec-

-tion 171 of the Hyderabad Code of Ci-
vil Procedure No. Il of 1323 F.

41. The taking of proce‘édings or
. the payment of a penalty
Prosecution

under this Chapter in
fl‘;;t‘;g‘;‘;?' respect of any instrument -
Stamp Act. shall not bar the institu-

. tion of any criminal
proceeding against a person who has
committed an offerice mentioned in
this Act in respect of such instrument:

.~ Provided that when penalty has
been paid in respect of any instrument
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Stamp [ 1331 F: HYD. ACT IV
(Translation)

no prosecution shall be instituted in
respect thereof unless the Inspector
General of Stamps is of the opinion:
that the offence was committed with an
intention of evading payment of the
proper duty.

42." (1) When a person has paid
any duty or penalty under

- When section 33 or 35 or 38 or -
persons

paying duty 39, and, by agreement or

or penalty’ under the provisions of

may rigcover‘ section 27 or any other

ey 0™ enactmentin force at the

persons. time, obligation of the

providing stamp duty lies
on some other person, the first men-
tioned person shall be entitled to recover
from such other person the duty or
penalty paid.

(2) For the purposes of the
action taken for the recovery of the
amount under sub-section (1), the certi-
ficate granted in respect of such
instrument under this Act shall be
conclusive evidence of the matters
contained therein. '
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1331 F: HYD. ACT IV ] Stamp
' (Translation)

: (3) Such amount shall be inclu-
ded in the costs of the suit or pro-

_ceeding in which such instrument has
been tendered in evidence and to which
such -persons are parties.

43. (1) Where any penalty is
paid under Section 33 or
_ Powerof 38, the Chief Controlling
Controlling  Stamp authority =~ may,
Stamp upon application in writ-
authority to  ing made within one
aflft‘;ngnzxcess year from the date of the
penalty, payment,order the refund
. of such penalty in whole

or in part.

(2) Where, in the opinion of
the Chief Controlling Stamp authority,
stamp-duty in excess of that which is
legally payable has been determined

and paid under section 34 or 39,- he.

may, upon application in writing made
within three months of the date of its
payment, order refund of the excess
duty. =~ CL R
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Stamp [ 1331 F : HYD. ACT IV
(Translation)
44. - (1) If the instrument sent to
__ the Talugdar under sub-
. Foq‘llabi}ﬂy section (2) of section
or 10sS O.
instruments 30+ 18 lost,” "destroyed
sent under ~ Of damaged in transit,
section 37... there shall be no llabxhty
: ~ on the person sending the
same for such loss, destruction or
. damage.. - .

' (2) When any jnstrument ‘is
about to be so sent, the person from
whose possession . it was taken .may
' have . a copy thercof made at- his
expense and get it authenticated by
‘the impounding officer. ,
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*[45 When any blll of exchange
or promissory note’ -
Power &f ' chargeable' with  the duty
payer ¥4 - of one'and a half annas
stamp bills . .
and promis- Or one anna is presented
sory notes for payment un-stamped,
recelved By the person to whom it is
unstamped, SO presented may affix
‘ thereto the necessary

*Substituted by Regulation No. XIV of 1359 F,
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1331 F:HYD. ACT 1V ] Stamp
( Translatzon )

A

46. All duties, penalties and other

sums payable under this

Mode of ff - Chapter may be recover-
ST ey e T o
penalty. distress and sale of the

movable property of- the
person on whom lies - the liability of
its payment or by the process in_ force
under any law for the time being in
force for the recovery of arrears of
land. revenue] .

"”"uf)uu .,.fb.,//u/b

adhes1ve stamp, and upon cancelling

the

same in manner hereinbefore

provided, may pay the sum payable
upon such bill- or. note, and may
charge the duty against the person
who ought to have paid the same, or
deduct it from the sum payable as
aforesaid, and sucH bill or note shall,
so fat as respects  the duty, be deemedr
good and valid ;-

Provided that nothlng herein con-

tained shall relieve any person from
any penalty or proceeding to which he
may be liable in relation to such bill
or note.]
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Stamp [1331 F : HYD. ACT IV
(Translation)

PR

CHAPTER V.
ALLOWANCE FOR STAMPS IN
CERTAIN CASES.

47. Subject to such rules as may
be made in the matter by

- Allowance  the Government as to the |
for spoiled  patyre of evidence to be
stamps.

produced, or the nature
of enquiry to be made, the Talugqdar
may, on application being made with-
in the period fixed in section 48, and
if he is satisfied as.to the facts, make
allowance for impressed stamp sp01led (
in the followmg cases :— :

(a) when the stamp, before any
instrument on any stamped paper is
executed, is inadvertently and unde-
signedly spoiled, obliterated, or by
error in writing or any other reason
rendered unfit for the work for which
it was mtended

(b) the stamp of the 1nstrument
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1331 F : HYD. ACT IV | Stamp
(Translation)
but which is not s1gned or executed by
©any party;

(C)
change payable otherwise than on
demand] or promlssory note—-" -

(1) the stamp of any *[suchblll :

of exchange] signed by or on behalf of
the drawer, as has not been accepted or
made use of in any other manner or
.delivered to any person for any purpose

other than by way of tender for accep- |

tance :

Provided that "the paper on which
such stamp.is impressed has not been
so signed by any.person for the pur-
pase -of acceptance of any bill . of
exchange {[]to be afterwards wrltten
thereon

(2) the stamp of any promissory
note signed by or on behalf of the
maker which has not been made use
of in any manner-or dehvered ‘to -.any
person ;

in the- case of *[bills of ex-

*Substituted by Regulation No. XIV of 1359 F. .

{Omitted by Begulation_,No. XIV-of 1359 F. -
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Stamp [ 1331 F: HYD, ACT IV
(Translation) -

(3) the stamp used or intended to
be used on any bill of exchanget[ ] *[or
promissory note] signed by, or on behalf
of, the drawer thereof but which, by
any omission or error, -has been
spoiled or rendered useless although
the same being a bill of exchangef[]
may have been presented for accept-
ance or accepted or endorsed or being
a *[promissory note] may have been
“ dehvered to the payee:

" Provided ‘that another completed
and duly stamped: bill of exchangef[] or
promissory note 'is produced identical
in every particular except in the cor-
rection. of> such omission, or .with
the spoiled promissory note f[Jor bl]l of
exchange ;

(d) the stamp used for an ins-
trument,_ executed by any party thereto
- ‘which — :

J
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1331 F: HYD. ACT 1V ] Stamp
- _ (Translation) .
(1) ‘has been afterwards found

to be absolutely v01d in law from the
“*beginning ;.

*.(2) "has'been afterwards found
unfit, by reason'of any error or mis-
take, for the purpose for which it was
originally executed ;

]
(3) by reason of the death of any
person by whom-its execution is neces-
- sary without having executed the same,
or of the refusal of any such person to
execute the same, cannot be completed

"'so as to gain the purpose for which it

was intended ;

~(4) for want of the execution there
of by some material party, or by reason:

of his being unablz to sign or refusal
to sign the same, is in fact incomplete
" and insufficient for the purpose for
which it\was intended ;

(5) by the rcason that a person
has refused to act under the same or to
deliver the money in respect of which
it was intended to be written, or has

. refused to accept the office intended to .

be thereby granted totally falls of the
1ntended purpose
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Stamp [1331 F: HYD. ACT IV

(T ranslation)

{6) becomes useless in consequence of
the transaction intended to be thereby
effected being effected by the parties by
some other instrument on which a
stamp of lesser value was not affixed ;

(7) is in value less than the duty
payable and the. transaction intended
" to be thereby effected has been effected
by the parties by some other instrument
on which a stamp -of lesser value
was not affixed.

(8) is madvertently and undesigned-
Iy spoiled, and in lieu whereof the par-
ties have executed another duly stam-
ped instrument to gam the same pur-
pose:
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1331 F: HYD. ACT IV] Stamp
( Translation’)-

. Prbv1ded that. in the case of an .
executed instrument, no legal procee-.

ding has been commenced in which the
instrument could - have been glven or
offered in evidence, and that the instru-
ment is handed over to be cancelled
and rendered useless.

Explanation: the certificaté of the
Talugdar under section 30 that the full
duty payable in respect of an
instrument has been paid shall be de-
emed to be an impressed stamp for the
purposes of this section.

48. The applieafion for relief under
sectionl 47 shall be made

Applieation s B
under section wn:}inn the following . pe- .
47 when to rods:—

be made. :

(1) in thecase specified in elauvse
(d) of sub-clause (5), within two months
of the date of the instrument; -

(2) in the case of a stamped paper
on which an instrument has not been
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1331 F: HYD. ACT IV ] Stamp
(T ranslation) .

" executed by any party, within six mon-
ths of the_ date the stamped paper is
spoiled: _

-(3) in the case of the stamped
paper on which an instrument has been
executed by any party within six

" months of the date of the instrument or,
if it is not dated, within six months of
the date on which any person has first

" executed or alone executed the instru-

. ment :

Provided that,—

" (a) - when the spoiled instrument

. has been for sufficient reasons sent out
of H.E.H. the Nizam’s Dominions, the
application may be made within six

.months of the date on which it is recei-
ved back in H.E.H. the Nizam’s Domi-
nions.

-

(b) when, under unavoidable
circumstances, an instrument for which
. another instrument has been substituted
connot be delivered to'be cancelled or
rendered useless within the aforesaid
period, the application may be made
within six months of the date of exe-
cution of the second instrument.
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1331 F:HYD: ACT1V ] Stamp ~
( T ranslazfion ). '

N

--49. ~The Chief Controllmg Stamp

authorlty may, without li- -

’Relfundfof- mit of time, refund the
value o e : -
stamp with- value otf aﬁy stamged Fa ,
out imitof ~ Per actualty paid after

. the comniencement of this

txme

" Act deducting one.anna..

; ;fox: each rupee or fraction of a rupee, if
such stamped paper has ceased to be of

- -use-to the holder therzof, and he could
not, for any sufficient reason apply for
refund of 1ts value w1th1n 51x months

" 50. () When any person has in-
advertenty used, on an
*Allowarice i in

ﬁissebsetgﬁn P s payable, a stamp of a
misused.: description: other than

rules made under this Act, or astamp

of greater.value than was necessary, or

has' inadvertently used a stamp on an
_ instrument on whxch duty is not paya—
~ ble; or .. . .

. 1nstrument on which . duty

that prescribed by the-
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Stamp [ 1331 F: HYD:. ACT IV

(Translation )

. {b) when any stamp used for an
instrument has been madvertently ren-
dered useless under section 13, owing
to such instrument having been written
in contravention of the pronsxons of
section 11; :

the Talugdar . may, on appli-_

cation - made within' six months
of the date of the instrument,
or if it is not dated, on applica-
tion made within six months of the date
" on which any person has first or alone
executed it or if duty. is payable on the

instrument, upon its being stamped with |

the proper duty, cancel and pay the
value of the stamp so misused or ren-
dered useless, as of a spoiled stamp.

51. When allowance is made for
e .. a spoiled or misused
i{\"owa.“ce stamp, the Talugdar may
or spoiled
or misused  give in lieu thereof —
stamip; S '
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".'1331F;_HYD.ACTIV_J;?smmp o ..‘.._..,;r‘r‘i/‘“.,w@-,vwd'/,‘);(:
“(Translation)

‘ (a). other stamp of the same “““
- description and’ value ; or IR /”b'/-'“‘l"’” G/ (h-ﬂ“)

L-&-Lﬁc-;_/ (o i

b). if apphed' and the 'I:aluqdar 7, ‘__ b L{ /‘ j,’/ ; j' ( 4..“3 )

“ thinks fit; stamp-of any other descrlp-
tlon of the same value .or 3
r/'/-‘ﬁ:g)/a..yﬁb ‘,,‘/UJLM"’
i 4.1,04_,-1/,/‘ Lm,,» Ly’

f), 1

(c) at his discretion, the value

o thereof in money, after deducting one JJUU’ ly ﬁ":kafv (4 (f | ¢ t )

anna for each rupee or fraction thereof.: 1§
| M’Zé—.f'/tﬁ’!/!%(mw%
el uv.uﬂamw

'» i . i

52 When any person is possessed “ D
Allowan R of stampslwhlch have-not .| r J "-"UJ U"ZJV""J”
. Allowance ‘been spoiled or rendered
for startlps  ynfit or: useless for: the” UAZ/{{ 7} A—Z‘J b"'/ (ﬂ/ :
) ?:rt {fs%m‘-i purpose intended; but for L /
~ which he has no imme- - _,; 0“ 2

- diate need, the Taluqdar shall pay to ‘-‘f."/'c:'«; UL
such person its value in money, dediic- - s

ting . one_anna for each rupee or

. fraction thereof when‘he delivers such- ég/u’/;'u"(,u;?d—;;; ‘-:‘Vfu N7
stamps to be cancelled, and proves to'| = - B
~ the satisfaction of the Taluqdar that —
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Stamp[1331 F HYD ACT IV

( Translatzon )

(@) he had purchased such
stamps with a-bona’ fide -intention’ to
_use them; and

(b) hc has pa1d the full prlce

thereof ; and

(c) they were purchased w1th1n
+ the period of six months from the date
on Wthh they were so. dehvered

Provided that, where the  person is -

a licensed vendor of stamps, the Talug-
dar may, if he thinks:fit; make the
repayment of the sum he has _actually
+ paid without any deduction in -respect

of such stamps ’ P el A

© 53. When new - debentures
issued in" place of “duly
stamped debentures in
the previous - terms, . the

Allowance in
case of rene-

:;v;lt;{n Talugdar” "shall, upon
debentures, -application :made. by the

person issuing such debe-
ntures within one month of: the issue
thereof, repay to him, in respect of the
stamp the’ lesser of - the two -amounts
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1331 F: HYD. ACT IV ] Siamp -
- ( Translation )

applied on the original or on the
new debenture :

.

Provxded that the ongmal deben—
tures are produced before the Talugdar,

—-and cancelled- by him in the manner

prescnbed by the Government

purposes . of this section shall be
deemed to be issued in the previous

terms notwithstanding the following’

changes made therein :~

(2) the -issue of two or more

debentures in place of one original
debenture, their total amount bemg
the same,

(b) the issue of one debenture
in place of two or more original
debentures, its total amount belng the
same ;

(¢) - the substitution of the name
of the present holder at the time of

renewal for the name of the. ongmal.

: holder and

(d) the alteration of the rate of
interest, or the dates of. payment
thereof )
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Stamp 1331 F : HYD. ACT IV]

(Translation)

CHAPTER vi
' REFERENCE AND REVISION.

o 4. (1) The powers cxerc1sable,
‘(‘:ontml '(')f by a Talug daf1 undeg
. Chapters IV, and.V an
?g%f;ﬁreme,.:under clause-+(a):of  the
Controlling  first proviso to section 24,
Stamp. . shall; in-all,cases, be sub-
authority:: .. ject to “.the ~control ‘of

‘the Chlef Controlhng Stamp_authonty

() When any Talugdar, acting
under section 29, 38 or 39 has doubt
as to the duty- payable on-any. instru-

- ment, he may draw up a statement of

_the case, and-send it, with his opinion,

“for the decision of- the Chief Contr01~
llng Stamp authonty

" (3) Such authorlty shalI after
conSJdermg the case, send its decision
- -to the Talugdar who shall :assess and
* recover the duty, if any, m confonmty
with such declslon ‘
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* 1331°F :HYD. ACT 'IV] Stamp
( Translati;% ) .

(1) The - éhlef . Controlling
* Stamp authority may state

Cluef . any case submitted to .it
. Controlling . ", under sub-section (2); of
gfxail:g]cﬁlt “section 54, or otherwise
. may mate  and send it with it
.- reference to - Opinion - for the decision
High Court.

of the High Court.

(2) Such case shall be decided

‘by at least three . Judges, of the-High

" Court, -

. opinion the i opinion of the majonty
shall prevaﬂ S AT

56. When the High. Court is of
opinion that the statement
.of .the case received is not
 sufficient :to determine

’High Court
may call for

"'ggft:il;ireﬂtg " the . point in dlspute it
of case, - may send the case to the

Chief Controlling ‘Stamp
- authority to make necessary. addition
to or alteration in its statement as the
‘ngh Court may du'ect .
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Stamp [1331 F HYD. ACT IV
( Translation )

. 57. (1) The High Court, at the

time of the hearmg of
Procedure in such case, shall decide
‘Ci;:elmmg °f the points in dispute and
. state in the Judgement
the grounds of decision. :

(2) The High Court shall send
a copy of its judgment to the Chief
Controlling Stamp authonty under the
seal of the Court and siguature of the
Registrar ; and the Chief Controlling
Stamp authorlty shall dispose of the
case conformably to such judgment.

58, (1) When a Civil Court,
other than the High Court,

Courtsmay  -has doubt as to the duty :

draw state- o be paid under proviso
" andsend for () to section 33, it may
" decision to ~ draw up a statement of
High Court.  the case and send it with
: -its own opinion for the
~ decision of the High Court.

(2) The High Court shall decide
such case as it were a case mentwned
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. 1331 F: HYD. ACT IV] Stamp
a (Translation)

in section” 55, and send a copy of its

. judgement under the seal of the Court

and  the signature = of .- the

“Registrar - to . the - Chief . Con-

trolling Stamp authorlty and another
-copy. to the - Court making -the

~reference which shall dispose of the case.
. conformably to such judgment.

50, When any  authority of a

1)

: .( Civil Court or a Revenue
Revision of . Department, or'any Cri-
g‘:ff;lgn " minal Court inany pro-
refnrdmsg 'ceeding taken  under
..sufficiency ’ . Chapter XI aﬂd:XXXI of

" of stamps. the Hyderabad Code of

Criminal Procedure No.
IV of 1313 F., makes. an -order ‘to
admit any 1nstrument in ev1dence on’
the ground that it is 'duly stamped, or
that duty is not chargeable thereon or
that duty and penalty have been paid
‘under section 33 in respect thereof,
the authority or the Appellate Court
may, of its own motion or on the.
application -of the Inspector General .
of Stamps, take such order into. corsi-
deratlon
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\Stamp [ 1331 F : HYD ACT IV
o (Translatzon )

(2) If such authorlty or- Court S

afte f such consideration, is of opinion
that such- instrument should not be
adm itted "in evidence unless the duty,
and penalty are paid therefor under
.section 33" or unless a duty and penalty
higher' - than those already ‘paid. are
~paid, it may record a declaration

accordingly and determine the amount :
~of "duty with which such instrumient.:

is chargeable and may require the
.person in whose - possession” ot power
such 1nstrument is, 'to “produce the’
.same, and may 1mpound the

when produced. ; .. i

(3 When any. declaration  has

been recorded- “under "~ sub-section

(2), the authority or the Court recor- -

ding the same-shall send a copy thereof

to the In spector General of "Stamps,

and, where the instrument to which the
‘ declai‘ation relates has’been "impoun-

ded or is otherwise in its possession,
~shall also send to the Inspector General
- of Stamps. such mstrument .

same
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1331 F: HYD ACT 1V'] Stamp
.= . (Translation) . :.

(4) The Inspector General of
Stamps may, on receiving it, notwith-
standing the order made for admitting
such - instrument in evidence, or the

~ certificate  granted . under . section
40 or- 41, take -crimjnal proceedings
against the person who, in his opi-

* nion, .has committed . an offence
against the law relating to stamps in
respect of such instrument ;

Provided that,—

- -(a) such prosecution shall not
be instituted where the amount (inclu-
ding duty and penalty) which, according
to the determination of such autho-
rity or Court, was payable in respect. of

“the instrument under section 33, is paid
to the Inspcctor General of Stamps,
unless he is of the opinion that the
offence was committed with an: inten-

- tion of evading payment of the proper
duty; ‘ Lo

v

. (b) except for the purposes of
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(Translation)

such prosecution, the declaration recor-
ded under this section shall not affect
the validity of the order under which
any instrument was admitted in evi-
dence nor it shall affect the certificate
granted under section 40.

CHAPTER VII.

Offences and Procedure.

60. (I) Any person—

(a) executing, endorsing or
transferring or signing
g)fxl‘%ém , otherwise than as_a wit-
instruments | €ss, or presenting for
not stamped. acceptance or payment, or
accepting payment or re-
cexvmg money. of or in any manner
negotiating, any *[bill of exchange pay-
able otherwise than on demand] or
promissory note without the same being
duly stamped; or

L—/l Oy

P4t f Fﬁh%&w@L#J/
;cf,u(,{u” L,C‘ ~ /-/J//i’é } u‘ |
-HJ}‘ Lfﬁ/d}’)(fu "7'-//}(/) U’/

",.:f:._.u?i(ﬁ, J//.-AL O, u‘l

Al

d’JJL‘ﬁﬂJLUJ "‘17
(1. ,;[j’:l .,/4./.,/.,‘_,1,/

l”“\”-"f—ﬁ

*[blll of exchange pavable
otherw1se than on demand] ( w’ )

L-/f,.&Ju cb,f,:wc i
gi(,/,b..uw,/g /ga.../u"{ 7 a&./

Lel:c... //J/Lc—/d‘“'iu“lb
LGy dffmé 4../&,-///
e Spddin d i c;.,/wa,
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Lt

*Substituted by Regulation No. XIV of 1359 F,

*Substituted by Regulation o, XIV of 1359 F,
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‘ (Translation)

) (b) executing or signing other-
wise than as a witness any other instru-
ment chargeable with duty without the
same being duly stamped ; *[or]

*[(c) voting orattempting to vote
under any proxy not duly stamped;

shall be punished with fine which
may extend to five hundred rupees;]

Provided that whent any penalty in
respect of any instrument has been paid
under section 33 or 38 or 39, the
amount which the offender has already
paid in respect of penalty before impo-
sition of fine shall be deducted from
the fine imposed under this section in
respect of the same instrument. ’

*Amended by Act No, VI of 1350 F.
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Stamp [1331 F: HYD. ACTIV

( Translation ) -

-(2) When a share-warrant is
issued not being duly stamped the com-
pany issuing the same, or the person
who, at the time when it is issued, is
" the managing director or ‘secretary or
other principal officer of the company,
shall be punishable with fine which
may extend to five hundred rupees.

“61. A ny person required under
section 10 to cancel and

Penalty f‘f_’ render useless an adheisve
ﬁﬁ,"g cance™™  stamp does not cancel and
obliterating . render it useless in the

- adhesive manner mentioned in the
stamp.

said section, shall be pu-
nishable with fine which may extend to
one hundred rupees. ’

t

62. Any person who, with intent

Lo to ‘cause loss of stamps-
Penalty for

not comaply "~ revenue to ‘the Govern-
0 - . .

ing with ment : -

- provisions of

section 235,

(a) executes any instrument in

~which the factsand circumstances re-
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1331 F :HYD. ACT 1V ] Stamp
( Translation)

ferred to in section 25 are not truly
and fully set forth; or -

(b) being - employed or conce-
rned in the preparation of - any
instrument, neglects or fails to set
forth all such faets and circumstances;
fully and truly; or

(c) does any other act calculated
to deprive the Government of any duty
or penalty payable under this Act;

shall be punished with fine whlch
may extend to one thousand rupees.

63.

Any person who,—
‘ (a) being required
* Pemaltyfor ypder section 28 to give a
refusal to

- give receipt receipt, refuses or neglects

or for device to give the same; or
to evade duty
on receipt:

.::11‘4 iy Ul wL/J LS
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Stamp [ 1331 F:HYD..ACT IV
(Translation)

(b) with intent to deprive the
Government of duty, upon a payment
of money or a delivery of property ex-
ceeding twenty rupees, gives a receipt
for an amount or value not exceeding
twenty rupees, or separates or divides the
money or property paid or delivered;

shall be punishable with fine which
may extend to one hundred rupees.

64. Any person who,—

(a) with intent to dep-
};ielrl]ai'sty g;}tlen rive the Government of
dated op duty, executes any bill of
other devi- e€xchange or promissory.
ces areadop- note, bearing instead of
fedtocause actual date of execution
oss of stamp .
to Govern- - any subsequent date; or
ment.

(b) knowing that such bill or
note has been post-dated, endorses,
transfers or "accepts it or pays or recei-

ves amount thereof or in any.

‘manner negotiates the same; or

814
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1331 F:HYD. ACT IV] Stamp

(Translation)

(c) with the like intent practises-
or is concerned in any act, device or
contrivance not specially provided for
in this Act or any other law for the
time being in force ;

shall be punished with fine which
may extend to one thousand rupees.

65. (@) Any person appointed to
Penalty fo -sell stamps who violates
a r
breach of "the rules made under sec-
rules relating tion 70;

to vendor of
stamps.

(b) anyperson not so appointed,
. who sells or keeps for sale astamp
other than a *[one anna or half an
anna] adhesive stamp;

shall be punished with fine which
may extend to five hundred rupees.

|
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- Stamp| 1331 F: HYD. ACT IV

(Translation)

66. No prosecution in respect of

any offence mentioned in

}):S’?‘u‘sgéonrg‘f this Act shall be institu-

secution, Pfo" ted without the sanction

of the Chjef Controlling |

Stamp authority and the said authority

may even after the institution of the

prosecution, compound such - offence
on such terms as it thinks fit.

67. No Magistrate whose powers
are less than those of a

. f,‘vd}fgissg;‘ﬁte Magistrate of the first

havejuris-  class, = shall try any

* diction, offence mentioned . in thls
: Act

. 68, Every offence mentioned in

' this Act shall be tried by a

Court in whose local Ii-

mits of jurisdiction the

offence is committed or the instrument
is found.

Place of
trial.’
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1331 F: HYD. ACT 1V ] Stamp -
( Translation )

CHAPTER VIIL

i &
Ml SCELLANEOUS PROVISIONS.

69, "Every Government officer hav-

ing in his custody any

ll_ggsig::rt?f;t‘;f register, book, record,
* 7 paper, instrument or
- proceedings, the inspection whereof

may tend .to secure any duty,-

or to. prove or lead to

discovery of any fraud or omission
in relation to duty, shall at all reasona- .

ble times, permit any person appointed
for this work in writing by the Inspec-
tor General of Stamps to inspect such
register, book, paper, instrument or
. proceeding; and such person may also
take necessary notes and extract w1th-
out payment of fee.

70. The Government may make
' rules for the following:-—
Power to ‘
make rules
for sale of
stamps. *
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- generally for

U Stamp [ 1331 F: HYD. ACT IV
" ( Translation )

(a) the supply and sale of stamps
.and stamped papers,

, (b) the persons who can sell such
stamps, and

-

(c) the dutles of such persons
and the remuneration which - shall be
. pald to them:

Provided that the tight to sell *[one. |
anna- or half anna] adhesive stamps
sha_lll not be restricted by such rules.

71. The Government may make
- rules generally for -the
Power to purposes of *this Act, and
make rules

in such rules, spemfy the
fines which may be impo-
sed in case of breach .of
rules, the amount whereof
shall in no case exceed one hundred
rupees.

purposes of
Act.”

72. Rules made under thfs Act
. L. shall be published in the
lft?];i,’f:‘st_‘°n Jarida which upon such

publication shall be dee-
med to be part of the Act.

*Substituted by Regulation No. XIV of 1359 F.
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-« Trdnslation) ‘

73.. Nothing contained in this Act
shall affect the duties

- This Act not*  payable under any enact- .}’
g; :g;ﬁ;nt ment relating to  court
relating to fees for the time bemg in
court fees. force.

¥4 Omitted].
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- (Translation )

KIPs7: s L"'j, e L1036

+{ SCHEDULE. ]
| -STAMP-DUTY ON INSTRUMENTS.

. (See Sectzon 3)

Description of Instrument

1. ACKNOWLEDGMENT

of a debt exceeding twenty
rupees in amount or value,
written or signed by or on
behalf of, a debtor in order to
supply evidence of such debt
in any
banker’s passbook) or on a
separate  piece of paper, when
such book or paper.is left in
the the creditor’s possession :
Provided that such. acknow-
ledgment does not contain any
promise to pay the debt or ony
stipulation to pay interest or
to deliver any goods or other

property.

2. ADMINISTRATION-

BOND, including a bond given .

under section 9 or section 10
of the Hyderabad Succession

Certificate Act No. III of
1307 Fo— !
* " (a) where the amount

does not exceed Rs. 1,000,

(6) in any other case.

~3... ADOPTION - DEED,
that is to say, any instrument
(other than a will) recording

book (other than a .

PrOper Stamp—Duty

Y

One and a half annas.

.

Three-fourths. of the duty
payable on a bond (Article 10)
for such amount.

Fifteen rupees.

Twenty-two rupees eight
annas. '

*Substituted by Regulation No. X1V of 1359 Fasli.

820



1331 F: HYD. ACT IV ] Stamp

(Translation)

an addption or conferring or
purporting to confer an authc-
rity to adopt.

4. AFFIDAVIT, including

an affirmation of declaration

in the case of persons by law .
| allowed to affirm. or. declare .

instead of swearing.
EXEMPTIONS.

Affidavit or declaration in
writing when made— '

(1) forthe purpbses of the »'
Hyderabad Army Act;

(2) for the immediate pur-
pose of being filed or usediin

any court or before the officer -

of any Court ; or

(3) for the sole purpose of
enabling any person to receive
any service pension or chari-
table allowance.

5. AGREEMENT  OR
MEMORANDUM' ‘OF AN
AGREEMENT.— '

-

. [ : .
(@) Ifrelating to the sale
of a bill of exchange ;

&

(b) If relating to the sale
of a Government ‘ security or

share in an incorporated com- -
pany or other body corporate ;-

S o 0T

i

“'Three rupees.

Six annas.

.- Subject to a maximum of

thirty rupees, three annas for
every Rs. 10,000 or part there-
of of the value of the security
or share.
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- (Translation) A . T Co L

(S

" (o) ‘ If not otherwise pro- - One rupee eight annas.
V1ded for by this Act.

EXEMPTIONS

Agreement or Momorandum '
of Agreement—

(i) relating ‘to occupation
of land to which Government
is a party ; Lo

(i) relating to the sale of
goods or wmerchandise, not’
being -a note or -memorandum
chargeable under - Article 30;

(iii) made in the form of
tenders to the Hyderabad
Government for or relating to
any loan. :

6.. AGREEMENT .RELA-
TING TO DEPOSIT OF
TITLE DEEDS OR PLEDGE,
that is to say, any - instrument
evidencing any agreement =
relating to— -

(i) the deposit . of title-
deeds or instruments constitu-.
ting the title to any property ;

(ii) the pledge of movable
property, where such deposit
or pledge has been made by
way of security for the repay- .
ment of money advanced, or - .
agreed to be advanced, by way
| of loan, or an existing or a :
fiiture debt :—

(@) if such loan or debt is
repayable on demand or more
than three months from the-
date of the instrument ev1den- :
‘ cing the agreement— '
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(Translation)

If drawx} PIf drawn

‘in set' of ¥, in set of

I;SS}‘,N % | twofor | three for

each part | each part

wo & o | of theset | of the set
(i) When the amount of(Rs. a. p.Rs. a. p.Rs. a. p.

the loan or debt does b R o
notexceed Rs. 200 {0 9 "0, 0 6 000 3 0
(ii} When it exceed Rs. 200 % ‘ ' .
but does not exceed Rs. 40001 2 0 0 9 0] 0 6 0
Do 400 do 600j1:I1 0 0 15 0 0 9 0
- Do 600 do. 800/2-4 0 1 2 0 0 12 O
Do 800 ~ do 1,000 2 13 0 1.8 0 0 15 0
Do 1,000 do 1,200, 3 6 0 111 0 1 2 0
Do 1,200 do 1,60004 .80 24 0.1 8 0
Do 1,600 do 25006 12 0 3 -6 0 2 4 0
Do 2,500 do 500013 .8 o0 6 12 0.4 8 O
Do 5000 do 7,50020 -4 0102 0 6 12 0
Do 7,500 do 10,00027 0 '0{13.- . 8 0/ 9 0 0
Do 10,000 do 1500040 8- 020 4 013 8 0
Do 15,000 do 20’000I54 0 0 27 0 018 0 0
Do 20,000 do 25,00067 '8 0,33 12 0/22* 8 0
Do 25,000 do 30,00081 O 0/ 40 8 0/27 0 0
land for every additional _ :
Rs. 10,000

or part thereof in ' :
excess of Rs. 30,000'27 0 013 8 0 9 0 0

(b)  if such loan or debt is " Haif the duty payable on a

‘ * 'loan or debt under clause (a)
repayable not more than three () or dause (a) (if) for the

months from the date of such  3mount secured. (Stamp duty
instrument. - . of quarter anna shall be rec-
: koned as half anna and three-
quarter anna as one anna).

. EXEMPTION,,

Instrument of p]edgé. of
goods, if unattested.

7. ARTICLES OF ASSO- - One hundred rl;pees.
‘CIATIONS OF A COMPANY. - :

823 .
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(Translation) -

" EXEMPTION.

Articles of any Association

not formed for profit and
registered under section 26 of
the Hyderabad Companies Act
No. IV of 1320 F., or section
28 .of the Hyderabad Compa-
nies Act. No. XXV of 1357 F.

&

8.. /AWARD, that is .to
say, any decision in writting
by an arbitrator -or umpire,
not bemg an award directing a
partition, on a reference made

‘otherwise than'by -an order of

the Court in the course of a
suit-—

(@) where the -amount or

The same duty as a bond

value of the property to .which (Article 10) f?r such amount.

the award relates, . as set forth
in such award, doss not exceed
Rs 1,000 ;

(b) if it exceeds Rs. 1,000
but does not exceed .Rs. 5,000;

(¢) . if it exceeds Rs. 5, 000

Twenty rupees.

One rupee subject to a

for every additional Rs, 1,000 maxzimum of one hundred
or part thereof in excess of rupees.

Rs 5,000,

824
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*-( Translation ) ) .,,..,,./ LIV ) - L_/ i o Il

9. BILL OF EXCHANGE —

“(a) where payable other- | I (tirafyvtn Ln If gr?vg? n
wise than on demand, | If drawn_ st? ro aVth thr(;e for
- 'but not more than one | .singly 'oar’fof each part
: year/after date Qr sxght‘ ; }L)he set | of the set
If the amount of thebill ornoteRs. a. p.Rs. a. p.Rs.” a. p.
: doefg not exceed Rs. 200 0 30 0.2 00 10
Ifit . does not '
exceeds N5 200& xceed 400 0 6 0 03 0 0 20
Do 400 do 6000 09 0 0 5 0o 0 3 0
Do 600 do 800 0 12 0-0 6 0. 0 4 0
Do 800 do 1,0000 0 15 40 0 ’8' o0 0 5 0
Do 1,000 do 1,2000 1 20 0 '9 0 0 6 0
Do - 1,200 do 1,600 1 8 0 0 12 o4 0 8 O
Do 1,600 do 2500 2 4 0 1 2 0 0 12 0
Do 2500 do. 5000 4 8 0 2 4 0 1 8 0
Do 5,000 do - 7,500 6 12 0 3.6 0 2 4 0
Do 7,500 do 10,0000 9. 0 0 4 8 0 3 0 O
Do 10,000 do 1500013 8 0] 6 12 0 4.8 0
"Do 15,000 do 20000018 0 0 9 O O 6 0 O
Do 20,000 - do 25000022 ‘8 o1t 4 o 7 8 0
Do 25,000 do 30,000027 ¢ 013 8 O 9 0 O
and for every addltlonal
. Rs. 10,000| - ' ;
or part thereof in. < :
excess of Rs. 30, 000 9 00 4 8 0 3 00
(b) where payable at more )
than one year after. date or
sight. : . | S :
o ' _The sanie duty as a Bond .
- (Article 10) for the same
o amount.
10. BOND not being

otherwise provided for by this
Act or by the Hyderabad
Court-fees Act—

Where the amount or value. Four annas. -

secured does not exceed '
Rs. 10; '
where it and does
exceeds not exceed - '
Rs. 10 Rs. 50 Eight annas.
Do 50 do 100 One rupee.
Do 100 do  200. Two rupees eight annas, -
Do 200 ~do 300 Three rupees twelve annas.

104 8
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where it .+ and does
exceeds not exceed

- Do Rs. 300 do Rs..400
Do 400 do 500
Do 500 do - 600
Do 600 do 700

Do 700 do  800-

*Do 800 do 900

Do . 900 do 1,000

and for every Rs. 500 or part

thereof in“éxcess of Rs. 1,000.
R

SRR RIS P

" EXEMPTION.

Bond, when executed by
any person for-the' purpose of
guaranteeing that the local
income derived from private
subscriptions to a charitable
dispensary or school or any
other . object - of public utility
shall not be less than a speci-
fied sum per mensem.

11. CANCELLATION.—
Instrument of (including any
instrument by which any
instrument previously executed
is cancelled), if attested and
not otherwise provxded for by
this Act

12. CERTIFICATE OF
SALE granted to the purchaser
of any property sold by public
auction by order of a Civil or
Revenue Court—

(a) where ‘the purchasé‘-
money does not exceed Rs. 10.

826 .

e d) b e
2L o oy b

Five rupees.

Six rupees four annas.
Nine rupees eight annas.
Ten rupees eight annas.
Twelve rupees.

Thirteen rupees elght annas.
Fifteen rupees.

Seven rupees elght annas.

Fifteen rupecs.

Six annas.
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(b) where the pﬁrchase-,‘ Twelve annas.
money exceeds Rs. 10 but does -
not exceed Rs. 25.

(¢) in any other case. - . The same duty asa con-
veyance (Article 15) for a consi- _
-deration equal to the amount. .
. of the purchase-money only.

\ i

13. CERTIFICATE OR  Three annas.
OTHER DOCUMENT eviden- ' S
cing the right or title of the
holder thereof,” or another
person,'either.to any share or
stock in or of any incorporated

‘Company or other body-cor-
porate or to become proprietor
of shares or stock in or of any
such company or body.

s
..

14. COMPOSITION . Twenty-two' rupees eight
DEED executed - betweed a annas. ’ C
bankrupt or- insolvent debtor '
and - his creditors, . whereby
provision' is made for the
' 1 management of the estateof -
such bankrupt or the insolvent
debtor. . C ‘

{

15. CONVEYANCE, not
being a TRANSFER charged
or exempted under Article 43—

Where the amount or value
of the consideration for the
conveyance does not exceed Rs.

50

.
IV EYYAN

One rupeg gight annas.



Stamp 11331 F: HYD. ACT v

( Translation )

-~

Where it exceeds ‘
Rs. 50 but not does not exceed 100- Three rupees.

do
do
do
do
do
do
do
do
do

100

200
300

400 -

"500
600
700

800 -

900

do -
do
do
do

~do

do
do
do
do

e I
A0 - o Uy 76

g

200 Six fupees.

300  Nine rupees.

400 Twelve rupees.

500  Fifteen rupees.

600. - Eighteen rupees.

700 ~ Twenty-one rupees.

800 Twenty-four rupees.

900 Twenty-seven rupees. :
1,000 Thirty rupees.

and for every Rs. 500 or part
thereof in excess of Rs. 1,000, ~ Fifteen rupees.

EXEMPTION.

Assignment of copyright.

16. COPY OR EXTRACT
certified ‘to be a true copy or’
extract, by or by order of any
Government ‘Officer and not
chargeable under the Hydera-.

bad Court Fees Act-—

@

exceeding two rupees.

(u)

'EXEMPTIONS.

if the original was not = One rupee eight annas..
chargeable with duty, or if it
was chargeable with duty not

in any other case.

" Three rupees. -

(@) .Copy of any paper
which a Government officer is
expressly required by law to
make or furnish for record in
any Government office or for

. any publlc purpose.
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( Translation)

" (b) Copy or extract ftom -
any register relating to births, °
deaths, endowments, marriages

‘or divorces.

17. COUNTERPART OR

' DUPLICATE of any instru-

ment chargeable, with duty in

duty has been paid —

" (a) if the duty with which
the original instrument is
chargeable does not exceed
three rupees. B

R

(6) in any other case.
EXEMPTION." -

Counterpart of .any lease,.
granted to a cultivator when
such lease is exempted from
duty’ '

18. DEBENTURE (whether
mortgage debenture or not)
being a ‘marketable . security
transferable —

(é) by endorsement or by a
separate instrument of transfer;

(b) by delivery .
L )

Explanation;—The term ““De-

benture” includes any inte-.

Q90

-l e Gty b7

respect of which the proper

The same duty as is} payable
on the original instrument.

 Three rupees.

The same . dut'y. as a bond

(Articles 10) for the same -

amount. :

" The same duty as a conve-
yance (Art. 15) for a conside-
ration equal to the face
amount of the debenture. .

j
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(Translation)

rest coupons - attached
thereto, but the amount

Sy :
U._H/(r’)ou,g_ybm?c

of such coupons shall not -

- be included in estimating
the duty.

EXEMPTION.

A debenture issued by an -

incorporated company or
other body corporate in
terms of a registered mort-
! gage-deed, - duly stamped
in respect of the full
amount of debentures to be
issued thereunder, whereby

the company or body bor-

" rowing . makes over, in
whole or in part, ~their

property to trustees for the .

benefit of the debenture-
holders : provided that the
debentures so -issued are
" expressed to be issued in
- terms of the said mortgage-
deed.

'19. DIVORCE OF DIS--

SOLUTION OF MAR-
RIAGE — instrument of,
that is to say, any instru-
ment by which any person

- effects the dissolution of his
_marriage. "

90. EXCHANGE OF
PROPERTY—Instrument of.

Q20 .

Three rupees.

The same duty as a conve-
yance (Art. 15) for a consider-
ation equal to the value of the
property of greatest value as
set forth in such instrument.
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21. FURTHER CHARGE-

Instrument of that is. to say,
any instrument
further charge on mortgaged
property —

‘/(a) when the'_ original
mortgage is one W1th posses-

sion : 2

~(b) . when such mortgage
is on without possession :

(i) if at the time of execu- .

tion of the instrument of fur-
ther charge possession of pro-
perty is given or agreed to be
given under such instrument :

(i)
given.

22. GIFT- Instrument of,
(not being a settlement, will or
Transfer).

23. INDEMNITY BOND.

24. LEASE, including an

under lease-or sub-lease and
any agreement to let or sub-let:*

(@) where by such lease

the rent is fixed and no
premium (Nazarana) is paid
or delivered—

‘

+831..

imposing a

if possession is not so

‘ r" “,‘ ,‘.‘. b ~e, o
f—"»—/’f fr’)ub,-,xli/m/b

The same duty as a conve-
yance (Art. 15) fora conside-
ration equal to the amount of
the further charge secured by
such instrument.

* The same dutyk as a conve-
yance (Art. 15) for~a conside-
ration equal to the total
amount of the charge (inclu-
ding the original mortgage and
further charge already made),
less the duty already paid on
such mortgage and further
charge.

The same duty as a Bond
(Art. 10) for the amount of the
further charge secured by such
instrument,

The same™duty. as a conve-
yance (Art. I5) for a conside- _
ration equal to the value of the
property as set forth in such

_instrument. ,

' The same duty as a Security
Bond (Art. 40) for the same
amount.
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'(i) where the lease pur- -
- ports to be for a term of less
than one year : :

v(ii) where "the lease pur-

ports to be for a term of not

less than one year but more
than 5 years;

" (ifi) where the lease pur-

ports to be for a term-excee-
ding 5 years and not exceeding
10 years:

i

(iv) where the lease pur-

ports to be for aterm excee-

ding ten years but not

exceeding twenty years;

[v] where the lease pur-
ports to be for a term excee-
ding twenty years, but excee-
ding not thirty years ;

(vi) where the lease pur-
ports to be for.a term excee-
ding - thirty years, = but not
exceeding one hundred years ;

(vii) where the lease pur- '

ports to be for a term excee-
ding one hundred years or in
perpetulty 5

832

’W’(r’)uu uh-ztu;(?j

" The same duty as'a Bond
(Art 10) for the whole amount
payable or. dehverable under
such lease

The same duty as a Bond
(Art. 10) for the amount or
.value of the average annual
rent reserved.

En!
£

The same duty as a conve-
yance (Art. 15) for a conside-
ration equal to the amount or’
value of the average annual
rent reserved.

The same duty as a. conve-
yance (Art. 15) for a conside-
ration equal to twice the
amount or value of the average
annual rent reserved.

The same duty asa conve-
yance (Art. 15) for a considera-
tion equal to three times the
amount or value of the average
annual rent reserved.

The same duty as a conve-

- yance (Art.’15) fora considera-

tion equal to. four times the -
amount or value of the average
annual rent reserved..

The same duty as a conve-
yance (Art. 15) for a considera~
tion equal to one-sixth of the

- whole amount of rents which
would be paid or delivered in
respect of the first ﬁfty years of
the lease. -
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(viif) where the.lease does
not purport to be for any
definite term ; ‘

(b) where the Ilease is
granted for a premium (Naza-
rana) or fine (Peshkash) or for
money advanced, and where
no rent is reserved ;

(c) where the lease is

granted for a premium or fine
or for money advanced in -

addition to rent reserved.

EXEMPTIONS,

(1) Lease executed in the -

case of a cultivator for the
purposes of cultivation (inclu-
ding a lease of trees forthe
production of food or drink)
without the payment o_r' delive-
ry of any fine or premium,

' Lyt 3 y ey

_ The same duty as a conve-
yance (Art. 15) for a considera-
tion equal to three times the
amount or value of the average.
annual rent which would be
paid or delivered for the first
ten years if the lease continued
so long.

The same duty as a conve-
yance (Art. 15) for a considera-
tion equal to the amount or
value of such premium or fine

“or advance, as set forth in the
.~ lease.

The same duty as a convey-
ance (Art. 15y for a considera-
tion equal to the amount or
value of such premium or fine
or advanee as set forth in the
lease in addition to the duty
which would have been payable
on such lease, if no premivm
or fine or advance ‘had been
paid or delivered:

Provided that, in any case
where an agreement to lease is
stamped with the proper stamp
required for a lease, and a lease
in pursuance of such agreement
is subsequently executed, the
duty on such lease shall not
exceed one rupee eight annas.
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when a definite term is expres-
sed and such term does not -

exceed one year, or when the
average annual rent reserved
does not exceed one hundred
rupees, -

(2) Kabuliyat (acceptance)
of any patta granted to a
cultivator.

Explanation—When a lessee
undertakes to pay- any re-
curring charge, such as Go-

" vernment revenue, - the
land-lord’s ‘share of cesses
or the owner’s share of
Municipal rates or taxes,
which is by law recoverable
from the lessor, the amount
so agreed to be paid by the
lessee shall be deemed to
be part of the rent.

25. LETTER OF ALLOT-
MENT OF SHARE.—Where-
by shares in the capital of any
company or proposed company
or in any loan to be raised by
any company or proposed

company are allotted to any

person.

26. LETTER OF CREDIT,
that is to say, any instrument
by which one person authorises
another to give credit to the
person in whose favour it is
drawn.

27. MEMORANDUM OF |
ASSOCIATION OF A COM-

PANY—

Oy L‘/'L'Jl‘.::,‘zci./f:f}’b"

Three annas.

Two annas.
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" (a) if accompanied byArti-
cles of Association $under Sec-
tion 37 of the Hyderabad Com-
panies Act No. IV of 1320 F.
or Section 17 of the Hyderabad
Companies Act No. XXV of
1357 F; \

-~ (b) if not so accompanied.
EXEMPTION.

Memorandum of any Asso-
ciation not formed for profit
and registered under Section
26 of the Hyderabad Compa-
nies Act No. IV of 1320 F. or
Section 28 of the Hyderabad
Companies Act No, XXV of
1357 Fasli.

28 MORTGAGE-DEED,,
not being an Agreement relat-
ing to deposit of title-deeds, or
pledge (Art. 6) of Security Bond
(Art. 40)—

. (@) when possession of the
property or any part or the
property comprised in such
deed is given or agreed to be
given by the mortgager;

(b} when possession is not
given or agreed to be given as
aforesaid;

Explanation.— A mortgaigor who
gives to the mortgagee a

Sixty rupees.

.One hundred and sixty '

rupees.

The same duty as a convey-
ance (Art. 15) for a conside-
ration equal ‘to the amount
secured by such deed.

The same duty as a Bond
(Art. 10) for the amount secur-

~ ed by such, deed.
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power of attorney to collect .
rents or a lease of the property
“mortgaged or part thereof is
deemed to give possession
within- the meaning of this
Article.

(¢) "when a collateral or One'rupee eight annas.
auxiliary or additional or sub-
stituted security; or security by
way of further security is given,
where the principal security is
duly stamped for every sum
secured not'exceeding Rs.1,000;/
and for every Rs. 1000 or
part thereof secured in
excess of Rs. 1,000, One rupee eight annas.

*[EXEMPTIONS.

(1) Instruments executed
by persons taking advances
under the Hyderabad Land
Improvement Loans Act. 1950,
A.D., or the Hyderabad Agri-
culturists’ Loans Act, 1950, A.
D., or by their sureties as sec-
urity for the payment of such
advances.

(2) Letter of Hypotheca-
tion accompanying a bill of
exchange.] o

29. NOTARIAL ACT, Two rupees four annas.
that is to say, any instrument,
endorsement,'- memorandum,
attestation, certificate or entry
made or signed by a Notary

*Substituted by Act No. III of 1950,

. 836
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Pubhc in the executlon of the
duties of his office, or by any

other person lawfully acting as

a Notary Public.

30. NOTE OR ‘MEMO-
RANDUM sent by a Broker or

Agent to his principal intima-

ting the purchase or sale on
account of such principal— .

(@) ofany goodsexceeding
in value twenty rupees;

(b) of any stock or Mar-
ketable security exceeding in
value twenty rupees.

31. PARTITION.-Instru-

ment of.

Explanation.—The largest share
remaining after the pro-
perty is partitioned ( or if
there are two or more sha-
res of equal value and not
smaller than any of the
other shares, than one of
such ‘equal shares) shall be
‘deemed to be that from
which the other shares are
separated:

Provided that—

i .»-/fmzu u’L../}u;'U

Six annas.

Subject to a maximum of
thirty rupees four annas for
every Rs. 10,000 or part
thereof of the value of the
stock or security.

The same duty as a Bond
(Art. 10) for the amount of the
value of the separated share or
shares of the property.
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(@) when an instrument of
partition containing on agree-
‘ment to divide property in se-
veralty is executed and a parti-
tion is effected in pursuance of
such agreement, the duty char-
geable upon the instrument
effecting such partition shall be -
reduced by the amount of duty
paid in respect of the first in-
strument but shall not be less
than one rupee eight annas;

.

~ (b) where on order for
effecting a partition passed by
any Revenue Authority or any
Civil Court, or an award by an
arbitrator directing a partition,
is stamped with the stamp re-
| quired for an instrument of
partition, and an instrument of
partition in pursuance of such
order or award is subsequently
executed, the duty on such in-
strument shall not exceed one
rupee eight annas.

32. PARTNERSHIP—

Lo

A.—Instrument of—

(@) where the cap{tal “of Ten rupees.
' the partnership does not exceed :
Rs. 500;
(b) .in any other case. = Forty rupees.

B.—Dissolution of Twenty rupees.’

33. POLICY OF INSU-
838 RANCE—
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A—Fire-Insurance and oth-
er classes of Insurance, not
elsewhere included in this arti-
cle, covering goods, mercha-
ndise, personal effects, crops
and other property againstloss
or damage;

(1) ' in respect of an origi-
nal policy—

(i) when the sum insured
does not exceed Rs. 5,000.

(fi) in any other case.

() in respect of each
receipt for any payment of a

premium on any renewal of an

original policy.

B.—Accident and Sickness
Insurance—

(1) against railway acci-
dent valid for a. single journey
only;

EXEMPTION.

When issued to a passenger;
travelling by the third class in
any railway.

| .‘Jw( PO et L3

Eight annas.
One rupee.

One-half of the duty paya-
ble in respect of the original
policy in addition to the
amount, if any, ' chargeable
under Article 37,

One anna.
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(2) in any other case for
the maximum amount which
may become payable in the case

of any single accident or sick- -

ness where such amount does
not exceed Rs. 1,000, and also

where such amount exceeds

Rs. 1,000 for every 1,000 or
part thereof,

C. Insurance by way of in-
demnity against liability to pay
damages on account of accid-
ents to Workmen employed by
or-under the insurer or against
liability to pay - compensation
under the Hyderabad Work-
men’s Compensation Act. No.
VI of 1349 F., for
Rs. 100 or part thereof paya-
ble as premium.

D. Life Insurance or other
Insurance not specifically pro-
vided for, except. such a re-
Insurance as is described in
Division E of this article.

(i) for every sum insured
not exceeding Rs. 250.

(i) for every sum insured

every

N b. o L. - .*“
SO e L)

Two annas:

" Provided that, in case of a
policy of insurance against
death by accident when" the
annual premium payable does
not exceed 'Rs. 2-8-0 per
Rs. 1,000, the duty on such
instrument shall be one anna
for every Rs. 1000, or part
thereof of the maximum
amount which may become
payable under it.

One anna.
t

If drawn  If drawn in dupli-

singly. cate for each part.
"Two annas. One anna,
Two annas.

Four annas.

exceeding Rs. 250 but not

exceeding Rs. 500,

~ .

v

o

Y
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(iii) for every sum insured
exceeding Rs. 500 but not exce-
eding Rs. 1,000 and also for
every Rs. 1,000 or part thereof
in excess of Rs. 1,000.

E. Re-Insurance by an In-
surance Company, which has
granted a policy of the nature
specified in Division A of this
Article with another company,
by way of indemnity of guaran-
tee against the payment on the.
original insurance of a certain
part of the sum insured thereby

GENERAL EXEMPTION.

Letter of cover or. engage-
ment to issue a policy of insur-
ance:

Provided that, unless such
letter or engagement bears the
stamp prescribed by this Act
for such policy, - nothing shall
be claimable there-under nor
shall it be available for any
purpose, except to6 compel the
delivery of the policy therein
mentioned.

34. POWER-OF-ATTOR-
NEY, not being a PROXY
chargeable under Art. 36—

(@) when executed for the
sole purpose of procuring the
registration of one or more
documents in relation to a

K
- ' ., -

Six annas, Three annas.

- One-quarter of the duty

. payablein respect’ of the

original insurance but not less
than one or more than one
rupee.

Twelve annas,
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single transastion or for admit-

ting execution of one or more
such documents;

(b) when . authorising one
person or more to act in a

single -transaction other than -

the case mentioned in Clause

(@);

_(¢) when . authorising not
more than five persons to act

‘jointly and severally in more

f PP S g
Mo b i 36

One rupee eight annas.

" Eleven rupees four annas,

than one transaction or .

generally;

(d) when authorising more ..

than five but not more than ten
persons to act jointly and seve-
rally in more than one transac-
tion or generally;

(e) when given for conside-
ration and authorising the
attorney to sell any immovable

property;
(f) in any other case.

Explanation 1—The term
“registration” includes
every operation incidental
to registration under the
Hyderabad  Registration
Act.

Twenty-two rupees eight

. annas.

T
RN

The same duty as a convey-
ance (Art. -15) for the amount

.of the consideration.

Two rupees four annas for

each person authorised.
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Explanation 1I—For the pur-
poses of this Article more
persons than one when
belonging to the same firm
shall be deemed to be one
person.

'35. PROMISSORY NOTE

(@) when payable on
demand- - :

(/) when the amount or
value does not exceed Rs. 250;

(i) when the amount or
value exceeds Rs. 250 but does
not exceed Rs. 1,000 ;

(#7i) in any other case ;

(b) -when payable otherwise
than on demand.

36. PROXY empowering
any person to vote at any one
election of the members of a
district or local board or of a
body of municipal commission-
ers, or at any one meeting of
{@) members of an incorpora-
ted ¢ompany or other body
corporate whose stock or funds
is or are divided into shares

"and transferable, (b) a local

authority, or (¢) proprietors,

_members or contributors to the
| funds of any institution.

N\

One anna.

‘Two annas.

Four annas.

The same duty as a Bill of
Exchange (Art. 9) for the same
amount payable not more than
one year after date or sight.

Two annas.
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37. RECEIPT for any

money or other ‘property the

amount or value of which
exceeds twenty rupees.

- EXEMPTIONS.
Receipt—

(@) endorsed on or coata-
ined in any instrument duly
stamped, or exempted under
the proviso to section 3 (instru-
ments executed* on behalf of
the Hyderabad Government)
or any cheque or bill of ex-
change payable on demand

acknowledging the receipt of

the consideration money there-
in expressed or the receipt of
any principal money, interest
or annuity, or other periodical

. payment thereby secured ;

(b) for any payment of
money without consideration ;

(c) for any payment of rent
by a cultivator ; o

(d) for paymet of the
amount of a service-pension ;

(e) given by any officer re--

ceiving money paid in respect
of any Government demand or
the demand of a Municipality
or-a Local Board;

N o L pee o fee
Mmoo 07

One anna.
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(f) given for money or
securities for money, deposited
in the hands of any banker, to

_be accounted for:

Provided that the same is
not expressed to be received
of, or by the hands of and
other than the person to whom

the same is to be accounted for.

38. - RECONVEYANCE

OF MORTGAGED . PRO-
PERTY: ’

(@) if the consideration for
which the property was mort-
gaged does not exceed Rs.1,000;

(b) in any-ofher case.

39. RELEASE that is to
say, any instrument whereby
a person renounces a claim
upon another person or against
any specified property—

(a) if the amount or value

of the claim does not exceed
Rs. 1,000.

(b) in any other case,

40. SECURITY BOND
OR MORTGAGE-DEED exe-
cuted by way of ‘security for
the due execution of an office,
or to account for money or
other property received by
virtue thereof or executed by
a surety to secure the due per-
formance of a contract—

[ . e
M ol - e i 30

The same duty as a convey-
ance (Art. 15) for the amount
of such consideration as set
forth in the reconveyance.

-

Thirty rupees.

The same duty as a Bond
(Art. 10) for such amount or
value as is set forth in the
release.

Fifteen rupees.
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(@) when the amount secu-

red does not exceed Rs. 1,000.

-(b) in any other case.
EXEMPTIONS.

‘Bond or other instrument,
when executed-

(i) by any person for the
purposeZof guaranteeing that
the local income derived from
priva'te subscriptions toa
charitable hospital, school or
any other object’ of public

_utility shall not be less than.a

specified sum per mensem ;

(i7) by officers] of Govern-
ment or their sureties to secure
the due execution of an office
or the due accounting for
money or other property
received by virtue thereof ;

*[(iii) by person taking ad-
vances under the Hyderabad
Land Improvement Loans Act,
1950, A. D., or the' Hyderabad
Agriculturists’ Loans Act,
1950, A.D., or by their sureties

as security for the repayment

of such advances.]

'41. SETTLEMENT—

A.—Instrument of Settle-
ment. (including a deed of
dower). ‘ .

M50 G U 36

The same duty as a Bond
(Art.'10) for the amount
secured. )

Fifteen rupees.-

The same duty as a Bond
(Art, 10) for the amount or
value of the property settled as
set forth in such instrument;

- Provided that when an
agreement to settle is stamped
with the stamp required for an
instrument of settlement, and

846

*Added by Act No. IIl of 1950,
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A EXEMPTION. .

The deed of power cxecuted
on the occasion of a marriage
among Mohammadans:

B. Revocation of Settle-
ment.

42. SURRENDER OF
LEASE—

(@)
which the lease is chargeable
does not exceed fifteen rupees;

(b)  In any other case.

EXEMPTION.
Surrender of lease, when

such lease is exempted from -

duty; :

.43. TRANSFER (whether
with or without considera-
tion)— ‘

(@) of shares in an incor-
porated company or other

"body-corporate ;

(b) of debentures being
marketable securities, whether.
the debenture is liable to duty
or not ;

" (¢) of any interest secured
by a bond, mortgage-deed or
policy of insurance—

(/) if the duty on such
bond; mortgage-deed or policy
does not exceed fifteen rupees.

(i) in_any other case.

When the duty with . .

‘ . R » o, e
M 3 e e O

an instrument of settlement in
pursuance of such agreement,
is subsequently executed the
duty on such instrument shall
not exceed one rupee eight
annas. .

The same duty as a Bond
(Art. 10) for the amount or
value of the property concerned
as set forthin the instrument
of revocation but not exceeding
Thirty rupees.

The same duty with which
such lease is chargeable,

Fifteen rupees. -

k]

One-half of the duly paya-
ble on a conveyance (Art, 15)
for a consideration equal to
the value of the share.

One-half of the duty paya-
ble on a conveyance (Art. 15) -

for a consideration equal to
the face amount of the deben-
ture. i

The same duty with which
such bond, mortgage-deed or
policy of insurance is chargea-
ble. ‘

Fifteen rupees.

-

'

Y
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(d) of any trust-property
without ‘consideration from
one trustee to another trustee
or from a trustee to a benefi-
ciary.

EXEMPTIONS.

Transfers by endorsement-

" (a) of abill of exchange,
cheque or promissory note ;

(b) of a mercantile docu-
ment of title to goods ; /

(¢) of a policy of insu-
rance , :

(d) of ‘securities. of Go-
vernments - of  Hyderabad,
India and Pakistan.

44. TRANSFER OF
LEASE by way of assignment
and not by way of under-lease.

EXEMPTION.

.

.- Transfer of any lease
exempt from duty.

45. TRUST—

A—Declaration of Trust
concerning any property, when
made by any writing not being
a Will. .

B.—Revocation of Trust
concerning any property when
made by any writing not being
a Will,

Sy DIV

Eleven rupees four annas
or such smaller amount as may
be chargeable under clauses
(@) to (c) of this Article:

The same duty as a conve-
yance (Art. 15) for a considera-
tion equal to the amount of
the consideration for the
transfer. '

The same duty as a Bond
(Art. 10) on the amount or
value of the property concern-
ed as set forth in the instru-
ment but not exceeding Rs. 45.

The same duty as a Bond
(Art. 10) or the amount or
value of the property
concerned as set forth in the
instrument but not exceeding
Rs. 30.



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 
	Page 851 
	Page 852 
	Page 853 
	Page 854 
	Page 855 
	Page 856 
	Page 857 
	Page 858 
	Page 859 
	Page 860 
	Page 861 
	Page 862 
	Page 863 
	Page 864 
	Page 865 
	Page 866 
	Page 867 
	Page 868 
	Page 869 
	Page 870 
	Page 871 
	Page 872 
	Page 873 
	Page 874 
	Page 875 
	Page 876 
	Page 877 
	Page 878 
	Page 879 
	Page 880 
	Page 881 
	Page 882 
	Page 883 
	Page 884 
	Page 885 
	Page 886 
	Page 887 
	Page 888 
	Page 889 
	Page 890 
	Page 891 
	Page 892 
	Page 893 
	Page 894 
	Page 895 
	Page 896 
	Page 897 
	Page 898 
	Page 899 
	Page 900 
	Page 901 
	Page 902 
	Page 903 
	Page 904 
	Page 905 
	Page 906 
	Page 907 
	Page 908 
	Page 909 
	Page 910 
	Page 911 
	Page 912 
	Page 913 
	Page 914 
	Page 915 
	Page 916 
	Page 917 
	Page 918 
	Page 919 
	Page 920 
	Page 921 
	Page 922 
	Page 923 
	Page 924 
	Page 925 
	Page 926 
	Page 927 
	Page 928 
	Page 929 
	Page 930 
	Page 931 
	Page 932 
	Page 933 
	Page 934 
	Page 935 
	Page 936 
	Page 937 
	Page 938 
	Page 939 
	Page 940 
	Page 941 
	Page 942 
	Page 943 
	Page 944 
	Page 945 
	Page 946 
	Page 947 
	Page 948 
	Page 949 
	Page 950 
	Page 951 
	Page 952 
	Page 953 
	Page 954 
	Page 955 
	Page 956 
	Page 957 
	Page 958 
	Page 959 
	Page 960 
	Page 961 
	Page 962 
	Page 963 
	Page 964 
	Page 965 
	Page 966 
	Page 967 
	Page 968 
	Page 969 
	Page 970 
	Page 971 
	Page 972 
	Page 973 
	Page 974 
	Page 975 
	Page 976 
	Page 977 
	Page 978 
	Page 979 
	Page 980 
	Page 981 
	Page 982 
	Page 983 
	Page 984 
	Page 985 
	Page 986 
	Page 987 
	Page 988 
	Page 989 
	Page 990 
	Page 991 
	Page 992 
	Page 993 
	Page 994 
	Page 995 
	Page 996 
	Page 997 
	Page 998 
	Page 999 
	Page 1000 
	Page 1001 
	Page 1002 
	Page 1003 
	Page 1004 
	Page 1005 
	Page 1006 
	Page 1007 
	Page 1008 
	Page 1009 
	Page 1010 
	Page 1011 
	Page 1012 
	Page 1013 
	Page 1014 
	Page 1015 
	Page 1016 
	Page 1017 
	Page 1018 
	Page 1019 
	Page 1020 
	Page 1021 

